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LEGISLATIVE ASSEMBI,Y 
Tuesday, 22nd February, 1938. 

The Assembly met in the Assembly Chamber of the Council House 
-at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
a ~  in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

TANGANYIKA MARKETING ORDINANCE. 

416. *JIr. :Manu Subedar (on behalf of Seth Govind Das): Will the 
Secret.ary for Education, Health and Lands be pleased to state: 

(a) whether Government have received a copy of the Tanganyika 
Marketing Ordinance; 

(b) whether the Ordinance provides for a regulation sale of agri-
cultural produce; 

(c) whether he will lay a copy of the Ordinance on the table; 
(d) whether Government are aware that the Indians in Tanganyikl1 

are strongly opposed to the Ordinance; 
(e) whether Government have examined the provisions of the 

Ordinance; 
(f);the suggestions made by Government thereon; 
(gj whether Government made any representation to His Majesty's 

Government in the Colonial Department in the matter; 
(11) if so, the result thereof; and 
(i) if they have not done so, the reasons therefor? 

Sir Girja Shankar Bajpai: (a) to (i). The Honourable :\Iember 
presumably refers to the Tanganyika Native Produce (Control and Market-
ing) Bill, 1937, which was published in the Tanganyika Gassette last 
September as a preliminary to legislation. The Government of Tang&n-
yika, who were addressed in the matter, have reported that a substanViallv 
modified measure entitled the Native Coffee (Control and Marketing) 
OrdinanCl-. applying to coffee only was passed during the October Session 
·of their Legislative Council. No representations have been received from 
the Indian community in Tanganyika in regard to this Ordinance, and 
the Government of India have taken no further action regarding it. A 
copy of this Ordinance is available with the Government of India and will 
be suppli€d too the Honourable Member, if he so desires. 

'" RESPUCTIONS ON INDIAN RESIDENTS AND TRADERS IN AFGHANISTAN. 

417. *](r. B. Das (on behalf of Mr. Govind V. Deshmukh): Will the 
Honourable Member for Commerce and Labour please state: 

(a) if it is a fact that the Afghan Government do llot buy anythi:r.g 
Indian and realise a huge custom duty ranging between 25 
and 60 per cent. on Indian exports and the Government of 
India do not charge anything on Afghan imports; 

( 930 ) A 



940 LEGISLATIVE ASSEMBLY. 

(b) what restrictions the Afghan Government have imposed on the 
Indian residents in the country as regards purchase of pro-
perty and doing independent tra-de in that country; 

(c) if the Chambers of Commerce and Merchant's Associations in 
India made any representations as regards their Afghan trade; 
and 

(d) what the reply of the Government of India was to those repre-
sentations? 

Mr. H. Dow: (a) No. The Honourable Member is referred to t,he 
replies given by me to parts (a) and (b) of Seth Govind Das's starred 
question ~o  335 on the 17th February, 1938. 

(b) No foreigner can acquire interest in immovable property lD 
Afghanistan. As regards the latter portion, foreigners can carry out pn-
vate trade in Afghanistan subject to their obtaining a permit from the 
Afghan Government and furnishing security. Owing, howeyer. to till' 
monopolies granted to State controlled companies, there is Yer:" little 
scope left for private trade. 

(c) Representations have been received from the Indian Chamber of 
Commerce, Lahore, and the Frontier Chamber of Commerce, PeshawHl'. 

(d) Government have asked for some further details. 

PROMULGATION OF ORDINANCES ON THE LINES OF EMERGENCY EnORT-
IMPORT ADJUSTMENT LAW IN JAl'AN. 

418. *Mr. )[anu Subed&r (on behalf of Seth Govind Das): "Vill the 
Commerce Secretary please state: 

(a) whether Government have been apprised by the Indian Trade 
Commissioner in Japan about the promulgation for immediate 
enforcement of three ordinances in accordance with the 
emergency Export-Import adjustment law in that country; 

(b) the extent to which the promulgation of these ordinances has 
affected the export of Indian coUon in £leed Or ginned, sheep's 
wool, wood and various other materials described under 
categories "2 and 3"; 

(c) the action Government have taken in the matter; and 
(d) the action Government propose taking in the matter? 

Mr. H. Dow: (a) Yes. 

(b) There are no such categories under the Ordinance as those men-
tioned by the Honourable Member. There are three categories labelled 
A, B, and C, and cotton in seed or ginned and sheep's wool and wood 
come under category A. The Ordinances are of the nature of restrictions 
on the free export and import of commodities, hut it is impossible to 
estimate the precise extent of their effect on India's trade with Japan. 

(c) and (d). Government have published such extracts from the 
Export and Import Regulations as are likely to be of interest to Indian 
commercial interests in the Indian Trade Journal of 2nd December, 1937,. 
and they do not propose to take any other action at present. 
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Mr. Manu Subedar: Will Government please call for a report on this 
subject from the Trade Commissioner in Japan? 

Mr. B. Dow: We have a report from the Trade Commissioner, and it 
is on his report that we have published the notice in the Indian Trade 
Journal. 

Xr. Xanu Subedar: I suggested in my question that a fresh report be 
culled for as in the interval since the last report was rece'ived many 
serious things have happened, and we would like to know the preseni> 
positioll. 

IIr. B. Dow: We are in constant touch with the Indian Trade Com-
missioner in Japan, and I h[\ ve not the slightest doubt that he will let us: 
know of his own motion if it is necessary to do so. 

DISABILITIES OF INDIAN TRADERS IN AFGHANISTAN. 

419. *1Ir. X. Asaf Ali (on behalf of Mr. T. 8. Avinashilingam Chet-
tiar): \Vm the Commerce Secretary state: 

(a) whether recently certain disabilities have been imposed Oll! 
Indian traders trading with Afghanistan; 

(b) if so, what are the disabilities; and 
(c) what action Government have taken in the matter? 

Mr. B. Dow: (a) and (b). The Honourable Member is referred to the: 
reply given by me to purt (b) of Mr. Govind V. Deshmukh's a~ d ques-
tion :\0. 417· These disabilities were imposed a few years ago. . 

(c) The attention of the Honourable Member is invited to the reply 
giyen hy Ille to part (f) of Seth Govind Das's st,arred question No. 335 on, 
the 17th Fehruary, 1938. 

FALL IN TRADE OF INDIA. 

420. *1Ir. X. Asaf Ali (on behalf of Mr. T. S. Avinashilingal1l' 
Chettiar): Will the Commerce Secretary state: 

(a) whether there has been a great fall in exports from India and u. 
greater increase in imports into India during the nine months 
ending with December, 1937; if so, what is the extent of 
the decrease and the increase; 

(b) whether the trade statistics for December show an adverse-
balance which had to be made good by the export of bullion; 

(c) what the reasons for this sudden change of trade are; and 
(d) what steps Government have taken in the matter to check the-

loss of trade to India? 

1Ir. B. Dow: (a) The Honourable Member is referred to the Accounts 
relating to the Sea-borne Trade of British India for December, 1937, it' 
copy of which is in the Library. His attention is particularly invited t() 
pages v, 2 and 27-28 of the publication. 

(b) The halance of trade in merchandise for the month of m ~  
1937. was adverse to India by REI. 37 lskhs. but for the nme months end-
ing in December, 1937, it waR favourable to India by over Rs. 17 crores_ 

A 2 
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The Honourable }lember's idea that the monthly balances have to be 
adjusted ~- exports or imports of bullion is elementary but incorrect. 

~  Th", udverse balance in December. 1937, was due mainly to 
reduced exports of raw cotton. 

(d) A variation in India's trade figures in anyone month does not call 
for action. 

)bNUFACTlTRE OF AEROPLANES IN INDIA. 

~421  *Ilr. II. Ananthasayanam Ayyangar= (a) Will the Labour Secre-
tar." state if it is a fact that the first reroplane was built in India by the 
iltaff and cadets of the Aeronautical Training Centre of India to be used 
for training the reserved forces? 

(b) What is the cost of the plane, and did it make its first flight? 
(c) Was only the assembling of parts done in India, or were the parts 

and the engine and the machinery imported, and if so, from which country? ., 
Cd) Ha,e Go,ernment given any contribution tor the building of the 

plane and, if so, how much? 
(e) Has the experiment proved successful, and do Government propose 

to L'stabl-ish Ii Government factory for manufacturing reroplanes in India? 
If so, when and, if not, why not? 

Mr. A. G. Clow: The question should have been addressed to the 
Honourable ~I m  for CommunicaVions. 

C ~I S CHARTERED IN INDIA FOR CARRYING ON COASTAL SHIPPING. 

j422. *)(r. Amarendra Hath Chattopadhyaya: Will the Commerce 
'Secretary be pleased to state the names of companies chartered in India for 
carrying on coast III shipping and when each of them had been started, 

:and what are their respective capitals subscribed and authorised? 

Ilr. H. Dow: With ~-o  permission, Sir, I shall reply to questions 
~o  422 and 423 together. It is presumed that by the word 
"chartered" in each of these questions the Honourable Member means 
4 'registered ". So far as is known, there are no Japanese, Chinese or 
.-\.merican ships engaged in thf' Indian coastal trade. Information regard-
ing Indian and "C nited Kingdom shipping companies engaged in the 
'Coastal trade of India is being collected. and a statement showing the 
11ames of such companies will be laid on the table in due course. Such 
official statistics. as are available, relating to the dates of registration and 
the capital of the companies concerned, are contained in the following 
two publications issued by the Department of Commercial Intelligence 
and Statistics, India, copies of which are in the Library of the House, 
VIZ: 

(i) .Joint Stock 
Stat,es of 
issue). 

Companies in British India and in the Indian 
Hyderabad, Mysore, ete., 1933-34. (Twentieth 

(ii) Joint Stock Companies. (Monthly issue). 
---~~--~--~~--~~~------------~ t .-\nsw/¢r to this question laid on the table, the questioner being "bsent. 
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COMPANIES CHARTERED IN CERTAIN COl'NTRIES CARRYING C ~  SHIPPING 

IN INDIAN WATERS. 

t!423. *JIr. Amarendra Bath Ohattopadhyaya: Will the Commerce 
Secretary be pleased to state the number of the companies chartered in the 
United Kingdom, Japan, China and America carrying coastal shipping in 
Indian waters and their respective subscribed and authorised capitals? 

INDIA'S COASTAL TRADE. 

+424. *)(r. Amarendra Bath Ohattopadhyaya: Will the Commerce Secre-
tary be pleased to state if the volume of India's coastal trade amounted 
approximately to 250 crores some years ago? If so, will he be pleased to 
state what the volume of coastal trade in India was in December 1937? 

JIr. B. Dow: The reply to the first portion Gf the question is in the 
negative. As regards the second part, the latest available figures are for 
October, 1937, in which month the value of coastal trade of India 
amounted to Hs. 594 crores. 

PERCENTAGE OF COASTAL SHIPPING SECl;RED BY INDIAN C'OMPANIE:;. 

+425. *JIr. Amarendra Bath Oha.t&opadhyaya:Will the Commerce Secre-
tary be pleased to state what percentage of the Indian coastal shipping 
Indian companies have actually secured and how many ships (Indian) 
are doing this trade? 

Xr. B. Dow: up-to-date information IS being collected and will be 
laid o~ the table in due course. 

INDIAN COASTAL SmpPING. 

+426. *Jlr. Amarendra .ath Ollattopadhya,a: ~a  Will the COlllmerce-
Secretary please state what amount of capital has been invested already 
in the Indian coastal shipping by Indian capitalists up to date? What has 
been the result of this investment? 

(b) Is it not a fact that Australian com;tal trade has been reserved for 
Australian shippers only and is not open to shipping of any other nation 
or country, even the United Kingdom? If so, is the Commerce Secretary 
prepared to introduce a Coastal Shipping Bill for India on the lines of 
Australia? 

(c) Does the Honourable Member propose to legislate against rate 
cutting competitions by foreign and the United Kingdom Rhippers carrying 
on coastal shipping in Indian waters before a comprehensive Coastal Ship-
ping Bill is introduced by Government for the protection of Indian Coastal 
shipping? 

t Answer to this question laid on the table, the questioner bt'hg absent. 
::: For answpr to this question, Be-' answer to qUP"lion Xu. 42'? 
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(d) Since separation of Burma as a separate Government, will trade 
between Burma and India carried on by seas be taken a8 coastal trade? 

(e) Will the Honourable Member be pleased to state if he has in his 
(lontemplation any scheme for Indianisation. of coastal shipping trade? 

lIr. B. Dow: (a) There are no official statistics ayailable, and Govern-
ment do not see sufficient justification for instituting inquiries in the 
matter. 

(b) It is pr-esumed that by the word "shippers" in this question the 
Honourable Member means "ship-owners". As far l~ the Government 
<of India are aware, the coasting tmde of Australia is not exclusively 
reserved for Australian ships, and any British ship can engage in that 
trade either by obtaining a licence and complying with Australian condi_ 
tions as to wages, hours of wo!"k, 11 CCOlllIII odation, etc., or by obtaining a 
permit under the provisions. of the Commonwealth Navigation Act. Foreign 
'ships, however, have both to obtain a permit and to comply with local 
{londitions regardmg wages, hours of work. etc. It will thus be seen that 
British ships are given preferential conditions in engaging in the 
Australian coastal trade. 

(c) Govet'lllllent have not at p!'esellt lIllder consideration any proposal 
to legislate against rate-cutting. I should state, however, for the Hon-
<lurable Member's informatlion that rate-cutting is not a special prerogat-
ive of foreign or United Kingdom ship-owners, and that any legislation 
that Government might consider would not be discriminatory ~ a n  the 
latter. The only rate war on the Indian coast which is at present being 
waged is, as far as Government are aware, that wMch is being waged on 
the West Coast between various Indian. companies .. 

(d) No. 

(e) I would refer the Honourable Member to the replies given to parts 
(b) and (e) of starred question No. 214 and part (b) of starred question 
No. 562 asked by Mr. Satyamurti on the 31st August, Rnd 16th Septem-
ber, 1987, respectively. 

FRANCHISE OF INDlANR IN CEYLON. 

427. *lIr. 'l'birum&la B.ao (on behalf of Mr. C. N. Muthuranga Mudaliar): 
Will the Secretary for Education, Health and Lands be pleased to state: 

(a) the present position of Indians in Ceylon in the matter of fran-
chise; and 

(b) how far the representation of the Government of India to exempt 
Indians from the operations of the Village Communities 
Ordinance has been successful? 

, 
Sir Giria Shankar Baipai: (a) and (b). On the assumption that the 

Honourable Member has in mind the Village Communities franchise, I 
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wuuld imite his attention to the reply given by me to part (a) of Mr. 
Badri Dutt Pande's question ~o  185 on the 9th February, 1938. 

ApPOINTMENT OF MR. SALT AS ENTOMOLOGIST TO THE GOVERNMENT OF 
INDIA. 

428. *Mr. Thirumala RIO (on behalf of Mr. C. N. Muthuranga Mudaliar): 
(<l) Will the Secretarv for Education, Health and Lands be pleased to 
state. if it is a fact. that Mr. Salt has been appointed as Entomologist to 
the lTovernment of India? 

(0) What are the qualifications of this gentleman and what post does 
he hold at present and on what salary per month? What is the salary 
offered to him by the Gon'rnment of India, and what is the tenure of his 
appointment? 

(c) Was the post advertised in the Press? If not, how was the selection 
made? 

Sir Giria Shankar Baipai: (a) No· 

tb) and (c). Do not arise. 

:Mr. MaDD Subeda.r: Was his appointment turned down by the Agricul-
t.ural Research Council at one time? 

Sir Girja Shankar Bajpai: I do not know whether his appointment 
was turned down by any particular organisation, but all that I know is he 
has not held any appointment under the Government of India. 

JIr. Manu Subedar: Was there any proposal to appoint him at any 
time? 

Sir Girja Shankar Bajpai: There has been no proposal to appoint him 
to the POF;t of Imperial Entomologigj;, because that post has been held for 
the last two years by an Indian officer, Dr. Prithvi. 

" INDIAN MUSEUM" IN ENGLAND. 

429. *lIr. Thirumala R&D (on behalf of Mr. C. N. Muthuranga 
Mudaliar): (a) Will the Secretary for Education, Health and Lands be 
pleased to state if it is a fact that there is at present in England an 
"Indian ~I m  where are exhibited valuable and unique works of art 
which left the shores of India from time-to time? 

(b) Is it a fact that there is a proposal to break up this collection for 
reasons of economy? 

(c) Has the attention of Government been drawn to the views of emi-
nent oriental savants like Professor H. G: Rawlinson puhlished in the 
Press from time to time protef'lting against the breaking lip of the Indian 
Museum in London? 

(d) Do Government propose to consider the advisability of taking steps 
to transfer to India this valuable collection and to start a great national 
~ m and art gallery in India, the collections from England forming 
Its nucleus? 
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Sir Girja Shankar Bajpa.i: (a) to (d). The Honourable Member has 
presumably based his question on a leading article published in the Hindu 
newspaper, dated the 24th November, 1937. The Government of India 
have no information but have made enquiries and will communicate the 
result to the House as soon as possible. 

ELECTRICITY AND WATER CHARGES IN NEW DELm. 

430. *JIr. Tbitumala Rao (on behalf of Mr. C. N. Muthuranga 
Mudaliar): (a) Will the Secretary for Education, Health and Lands la~

on the table a list of the establishment, superior and inferior employed 
·by t.he New Delhi Municipal Committee? 

. (b) Will the Honourable Member state what are the charges for the 
consumption of electricity in New Delhi and whether these charges repre-
sent an increase on the charges levied some years back? 

(c) Is it a fact that the water rate which is at present six annas per 
thousand gallons is proposed shortly to be raised to eight annas? 

(d) What were the interests consulted or considered before the increase 
was decided upon? 

(e) Is it a :fia.ct that during the summer months the consumption of water 
is greater than during the winter months and that the proposed increase 
will hit badly the establishment of the officeR which are kept down in New 
Delhi? 

(f) Will Government lay on the table a statement of receipts on account 
of (i) water rate and (ii) electricity for the years 1935, 1936 and 1937'1 

(g) Will Government state if it is proposed to increase the present 
minimum for the water rate per month? 

Sir Girja Shankar Bajpa.i: (a) to (g). Information has been called for 
and will be furnished to the House in due course. 

ELECTRIOAL ESTABLISHMENT OF THE CENTRAL PUBLIC WORKS DEPARTMENT_ 

j 431. *Raizada Hans Rai: Will the Labour Secretary please lay on the 
·table a statement showing the names, dates of appointment, pay on 
appointment, and the present pay of each member of the Electrical Estab-
lishment of the Central Public Works Department for the maintenance 
of electrical installation in the Government buildings? 

Mr. A. G. Clow: A statement giving the required particulars regarding 
the regular electrical establishment employed in the Central Public 
Works Department is laid on the table. Particulars regarding the work-
<:!harged establishment are not readily available. 

t n~  to this question laid on the table. the questioner being absent. 



STARRED C S I ~ A!<D ..I."S"SWERS. 94. 

Statement IIho'wi1lfJ the particulars of tlte regular ElectriiJal EstiliJlif!h1Mnt tmplo.'1ed 
in the CentTol Public W oTka Department. 

Name. 

I. Mr. T. P. Gateley 
2. Mr. A. V. Robey . 
3. Mr. H. P. Chatterji 
4. Mr. Kesar Chand 

5. Mr. Sunder Singh. 
6. Mr. Narain De'\' 
7. Mr. E. Wyllie 

8. Mr. Mohd. Hayat 

9. Mr. Raghbar Dayal 

10. Mr. F. D. Williams 
II. Mr. Habibul Rahman 
12. Mr. Pooran Chand 
13. Mr. Bua Datta Mal. 
14. Mr. Sant Ram 
15. Mr. Mohd. Usman Chowdhry 
16. Mr. O. P. Kohli . 
17. Mr. S. Ray Chowdhri 
18. Mr. Davinder Singh 
19. Mr. R. P. Sareen . 
20. Mr. Dilbar Hussain. 
21. Mr. A. J. Raju 
22. Mr. H. L. Datt 
23. Mr. Ram La! Vohra. 
24. Mr. Ram Behari La! 
25. Mr. Jaginder Singb Naura 
26. Mr. Kartar Singb Popli. . 

Date of 
appointment 

in the 
Central 
P.W.D. 

1-2-1924 
5-6-1922 

22-10-1935 
1-7-1922 

1-2-1923 
1-4'1922 
1-2-1923 

1-2-1923 

Sept_ 1918 

July 1924 
1-2-1923 
1-2-1923 
1-2-1923 
1-3-1932 
8-3-1934 

17-3-1934 
13-10-1934 
29·11-1934 

5-6-1936 
25-11-1936 

3-12-1936 
20-1-1937 
16-8-1937 
3-9-1937 
4·10·1937 
1·12·1937 

Pay on 
appoint-
ment. 

R8. 

850 
200 
450 
150 

170 
122 
190 

129 

120 

110 
115 
101 

87 
70 
70 
70 
70 
70 
70 
70 
70 
70 
70 
70 
70 
70 

Present 
pay. 

R8. 

1,125 
560 
450 
300 

Remarks. 

+30 Sub Divisional 
I Allowance. 

300 
300 

301+ 
IS Personal Pay. 

260-+30 Sub-Divisional 
Allowance. 

240+30 Sub-Divisional 
Allowance. 

200 
150+10 P€'!'8onal Pay_ 

150 
150 
95 
85 
85 
85 

120 Fixeod. 
75 
75 
75 
75 
70 
70 
70 
70 

RESERVATION OF THE KENYA HIGHLA:xnS FOR EUROPEA!'S. 

432. *:Mr. K. Asaf Ali (on behalf of Mr. T. S. AvilMshilingnllt 
CheHiar): wm the Secretary for Education. Health and Land" state: 

(a' whether they have received a representation from the Imperial 
Citizenship Association about fears of issue of an Order in 
Council regarding reservation of the Highlands in Kenya for 
Europeans; 

(b) whether Government have had any informatio!l from Hi::; 
Majesty's Government in this matter; and 

(c) if not, whether Government have made sure that no action will 
be taken except with the previous consultation of the Govern-
ment of India? 
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Sir Girja Sh&D.kar Bajp&i: (a) Yes. 
(b) and (e). The proposed Order-in-Council relating to the 

Highlands is the subject of correspondence with His Majesty's 
ment. 

Kellya 
o ~n-

DAFTARIES IN THE GOVERNME:N'l' OJ" INDIA DEPARTMENTR PROYIDED WITH 
QCARTERS IN NEW DELHI. . 

433. ·Kr. D. K. Lahiri Chaudhury: Will the Labour Secretary please 
state how many daftries in each department of the Government of India 
have been provided, and the number not vet provided with daftries quarters 
in New Delhi? " 

:Mr. A. G. Clow: A statement giving the rt:'<}uired information is laid 
on the table . 

.statement s/'OU,inrl "l,e demand and allot1nellt 0; /Ja/tried ,:/uurter.,m New /Jel"i /t.Yf' 
the Winter Seawn 1937-.'18. 

Department or office. Dl'mand. Allotment. 

---- -----~ ----

Home Depal'tment and Attached Offices 
*Foreign and Political Department . 
Finance Department and Attached Offices. 
Legislative Department. . 
Legislative Assembly DepaItment. . . . 
Commerce Department and Attached Offices . . . 
Railway Department (Railway Board) and Attached Offices 
Education, Health and Lands Department and Attached Offices 
Imperial Council of Agl'icultural Research . . 
*Industries and Labour Departml'nt and Attached Offices 
Defence Department and Attached Offices. . . . 
Military Finance Department and Military Accountant General 
"Reforms Offioe . . . . . . • . 
()ffice of the Executive Council of the Governor General 
Land and Development Office . 

Total 

33 
23 
50 

8 
10 
16 
28 
66 

9 
104 
67 
14 
4 
1 
1 

424 

16 
8 

29 
I) 
5 
9 

15 
21 

3 
61 
38 

7 
2 

1 

220 

* The External Affa.irs, Political, Labour and CommunicatIOns Depa.rtments had 
not come into bf'ing whf'n allotments were made. 

NON-CONNECTION WITH ELECTRI(JITY OF DAFTARIES' Q!:ARTERS IN NEW DELHI. 

434. ·Kr. D. K. L.ahiri Chaudhury: Will the Labour Secretary please 
iltate why daftries' quarters are not connected with electricity? Axe Gov-
~ nm n  aware that daftries are prepared to pay for electric consumption? 

Kr. A.. G. mow: The allswer to the first part of the question is that the 
expense involved would he substantial. As regards the second part, a 
!Statement was made bv the Record Sorters and Daftries Association to the 
effect that their member!! were willing to pay the usual charges for the 
consumption of electric energy, hut I am not sure that this phrase was 
intended to include charges for the installation, or that all daftries are 
prepared to defray these charges. 

Kr. D. K. Lahiri Ohaudhury: If they are prepared to pay for the 
lnst,allation what is the difficulty in installing electricity t,here? 
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)(r. A. G. Clow: There are two kinds of charges: the charges for the 
.\:urrE'nt and the charge for the installation. 

lIr. D. K. L&hiri Chaud,hury: With reference to the charge for the 
installation, is there Hny chargte' for the installation in any other class of 
(to'l"ernment quart.ers? 

Mr. A. G. 0I0w: 1'1: is paid normally in the rent, but the officers to 
whom the Honourable ~I m  referred get quart.ers rent free . . 

S I~ ~ rp' OF A MEDICAL BOARD FOR INFERIOR STAFF. 

435. ·Mr. D. K. Lahiri Ohaudhury: Will the Secretary for Education, 
Hea.lth and Lands please state the object for which a Medical Board has 
been set up for the inferior staff? Is he aware that the medical examination 
is now extra strict? 

Sir Girja Shankar Bajpai: \"0 )Iedical Board has been set up. Owing 
"to the high incidence of mo al ~- from tuberculosis among the members of 
the inferior staff of the S,=,cretariat and .A:ttached and Subordinaw Offices, 
the Additional Ciyil Surgeon of Delhi conducts a medical examination with 
a yie,,- to c1eyising means for their protection. 

111'. Abdul Qaiyum: Instead of appointing an e:rlra well paid officer, 
'is it not t·he bett·f'r ,yay to df'al \yith this matter by increasing the pay of 
these subordinate officials? 

Sir Gtrja Shankar Bajpai: :\Iy Honourable friend is not correct. in 
-assuming that. an extra officer has been appointed merely to look after the 
inferior f;h\ff of the G-oyernment of India. 

Mr. Abdul Qaiyum: \'Till the Government consUler the desirability of 
Lncreasing their pa~- \yith fl view to saye t.hem from T. B.? 

Sir Girja Shankar Bajpai: T do not think that arises out of purel:v 
1nedical needs. 

Mr. B. Daa: Will that medical exalnination go into the nutrition value 
·of the food that this class of Indian servants take? 

Sir Girja Shankar Bajpa.i: I do not think that it is specifically the func-
tion of this officer to inquire into the nutritional l ~  of the foods which 
-theos duftries take. 

Mr. D. K. Lahiri Ohaudhury: May I ask whether he has made flrlV 
inquiry as to \\"hat is the reason for t.hese duftries suffering from T. B.? < 

Sir Girja Shankar Bajpai: We are awaiting a report f':om the officer 
who is condurting the examination. 

~  Abdul Qaiyum: In view of the possibility of higher officials con-
tractmg T.E. from these people will Government consider the increase of 
})ay of these subordinate officials? 
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Sir Girja Shankar B&jp&i.: I do not; think it is necessary to increase-
their pay in order to save the higher officials from T.B. 

FOOD RESEARCH INSTITUTE AT COONOOR AND NOURISHMENT OF INDIANS. 

436. *:Mr. A.khil Chandra Datta: Will the Secretary. for Education, 
Health and Lands be pleased to state: 

(a) whether Government have under them a Food Researoh Insti-
tute at COOll0(';'; 

(b) whet'her Government have collected information regarding the 
percentage of the people in British India who are getting the 
following kinds of food. viz., (i) rice and bread, (ii) milk, (iii} 
eggs. (iv) meat, (v) vegetables, and (vi) fruits, and if so,. 
the amount.s peT capita thereof; 

(c) what percentage of the Indian population of British India accord-
ing to statistics and other facts within the knowledge of Gov-
ernment, are seriously under-nourished; whether it is a fact 
that over sixty per cent. of the population are under-nourished 
and 

(d) what percentage of the Indian population in British India get 
food sufficient in quality and quantity for the building up of 
the body and preservation of health; whether it is a fact. 
that semi-starvation is the lot of one half of the Indian popu-
lation? 

Sir Girja Shankar B&jp&i.: (a) The Honourable ~  presumably 
means a Nutrition Research Institute. If so, the answer is in the affir-
mative. 

(b) to (d). Information is being collected and will be furnished to-
the House in due course. 

THE RAILWAY BUDGET-LLST OF DEMAN:DS-contd. 

DEMAND No. I-RAILWAY BOARD-Contd. 

CompoRitioll of Staff attached to t1k Office of the Concl1iation OfficeT-
, Col. Wagstaff-in Ca.lwtta. 

Kr. President (The Honourable Sir Abdur Rahim): Consideration of the 
Demands for Grants will now be resumed. 

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): Sir, I have 
very few words to add to what I said yesterday, except to bring to the 
notice of the Honourable Member for Communications what obtains to-
day in rail,,'ay disputes and enquiries. At all inquiries the accused is not 
allowed an~  representation, except by an active serving member of the 
a l a~- and the accusing officer often sits on the Committee. This Con-
ciliation Officer is appointed for the essential purpose of bringing grievan-
ces to an amici.ble settlement. What does the Railway Board do today 
in all enquiries undertaken by railway administrations? It allows the 
accused to be represented by a serving member of the railway. In larger 
issues it listens to a o l~  called t,he Federation of Railway Unions-this 
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Federation is really more or less a eaucus of members who are not em-
I,loyees of the railways at all; and yet the Railway Board insists that all 
railway unions must be manned by service railway men. This Federation 
is more or less a bogus union and does not represent railway views 
.and opinions. It has eight or nine unions on its strength; many of them are 
unrecognised by Railway Agents. It has no money and most of its mem-
'bers are paper members. In short, they are sensation mongers and not voz-
populi. I bring this to the notice of the Honourable Member with a view 
to point out that the measure he has taken in the shape of appointing a 
'Conciliation Officer does not meet the needs of employees. Let me repeat 
for the information of the Honourable Member the stress for two or three 
-subordinates or other people who are familiar with the men's point of 
-view being .attached to this Conciliation Officer's staff. 

Kr. President (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head 'Railway Board' be reduced by Rs. 100." 

Kr. N. K. Joshi (Nominated Non-Official): Mr. President, I would 
like to say a word on the motion of my Honourable friend, Sir Henry 
Gidney, as placed before the House. I agree with him that the Concilia-
tion Officer should not have been taken from the railway service. If a 
Conciliation Officer is going to do his work successfully, he must take 

:an unprejudiced and independent view of the complaint which may be made 
to him by the railway employees. A railway employee who becomes :l 
·Conciliation Officer is at a disadvantage from that point of view '.' . . 

Dr. Sir Ziauddin .Ahmad (United Provinces, Southern Divisions: 
~1 uhammadan Rural): He will not be under the Railway? 

Mr. N. ]1(. Joshi: No. He is not under the Railwav Board.' The 
point is that he should not be taken from the railway ser;ice. It is diffi-
.cult for an officer who has worked on the Indian railways to take unpre-
judiced views on matters on which he had already made up his mind. 
'Take for instance this gentleman, Col. Wagstaff. I do not sa, anything 
.against him. But at the same time we know that this n l~man was 
responsible for framing what are called the Hours of Work Regulations )n 
Indian railways. These Hours of \Vork Regulations are found to ilontain 
:several defects which cause inconvenience to the railway employees. :If 
.any complaint is made to Col. Wagstaff regarding the Hours of Wark 
Regulations, it is not right to expect him to change the views which he 
had already expressed and on which he had made up his mind. I, there-
fore, support the view that the Conciliation Officer should not be taken 
{rom the railway service. 

There is another reason; /lnd that is that the Conciliation Officer 
-should pe independent of the influence of the Agents. I flJly recognise 
that bv placing Col. Wagstaff under the Labour Department, that object 
;has to' some extent been aehieved; but I feel that it is difficult for an 
officer of the Railway Department to be free entirely from the influence 
.of the Railway Agents and the Railway Board. This ~nd p nd n  of the 
-Conciliation Officer is of great importance. Yesterday my Honourable 
friend, the Secretary for Labour. stated that there was nothing wtOng if 
the Conciliation Officer refuses to deal with an unrecognised union. I 
cannot see why a Conciliation Officer should be made a sort of subordinate 
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[Mr. N. M. Joshi.] 

to the Railway Agent in the matter of the recognition of the Ulllon. ~l 

Agent refuses to give recognition to a union. But ,vhy that n ll- C ~Ill

tion should be bindinO' on Col. Wagstaff I cannot understand. Supposmg 
the railwaymen on ~ Bengal Nagpur Railway have to make a complaint 
to the Conciliation Officer on the very fact t.hat the Agent does not recog-
nise the union: the Conciliation Officer will a~  "Your union is not 
recognised and 1 cannot take your complaint". 

Sir, the position is ridiculous. Moreover, the Honourable the Secre-
tary for Labour said yesterday that although the Conciliation Officer min 
not take complaints from the unrecognised unions, he may take complaints 
from the members. of the unrecognised unions as an nd p~nd n  group. 
Now, that leads to a very ridiculous position. Suppose I am the presi-
dent of a union on the railways, and the union is unrecognised. If I make 
any representation to Col. Wagstaff, he ,vill refuse to hear me. but sup-
pose the members of that union as an independent group choose me t(} 
represent their grievance to Col. \Vagstaff, what will he do? He will tell 
me that as the representative of the union he will not speak to me, but 
as the representative of the independent group of workers he will talk to 
me. Sir, this position is very ridiculous. My suggestion, therefore, is 
that the Government of India should give as independent a position as ~

could to the Conciliation Officer, and not make him dependent upon the 
views of the Agents of the Railways as regards the recognition of the uniOll. 
I think that that independence of the Conciliation Officer can only 1)t> 
secured, at least it can be secured to a greater extent.-if that officer it' 
not drawn from the railway service. I hope, Sir. therefore. the motil)'1 
mo ~ by my frined, Sir Henry Gidney, will be accepted. 

1lr. A. G. Clow (Labour Secretary): Sir, I should like to begin by say-
ing that I am glad that, while speaking yesterday, m~- friend, Sir n~  

Gidney, with his very large experience of railway matters and his constant 
solicitude for those employed on the railways, recognised the value of th ... 
experiments that we have made. I am sorry that I cannot agree with him 
on the further points that he raised. His first plea was for the appoint-
ment of two or three assistants of railway experience as office subordinates. 
That seemed to me rather like creating the men and finding the work for 
them afterwards, whereas what we try to do in Government service is to 
appoint no more men than the work requires.J have not yet heard from 
Col. Wagst-aff that he is fiftding it difficult to carryon without assistance. 
and T would emphasise also that work of this· type, which is in essense 
pioneer work in India, is not work that ban be effectivelv carried on hy 
office subordinates. It is work that requires a special per;onalit;v, for it is 
work that requires ver:v close relations with both parties. 

And that brings me to another point which I would like to emphasis". 
Both Sir Henry Gidney and Mr. Joshi have, I think, conveyed the impres-
sion that Col. \Vagstaff is to convey the grieyances of the men to the Agents. 

Kr. If. II. Joshi: No, no. 

Mr. A. Q. ~  I think Sir Henry dn ~- talked about bringing griey-
a,nees to an IlIIllcable l m ~  Well, Sir, that is not exactly his posi-
bon. He has ~  to have relatlOns not mereh-with the men hut with the 
Agents, and if I may use perhaps not ll ~ the appropriate' word that Sir 
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Henry Gidney used, Agents too have their .. grievances". If you W/lut 
a man to be a successful Conciliation Officer, he ha'S got to understand the 
mentality of. the Agents in every profession,-I am casting no reflection 
on anybody for every profession hal' its own mentality-he has got to 
appreciate the ment.ality of the Agents m; ,,",:,11 as the mentality of the 
men. 

The cut motioll on the paper is headed .. Composition of Staff attached 
to the Office of the Conciliation Officer-Colonel Wagstaff-in Calcutta", 
but both the last speakers went on, as far as I could see, to cast doubts 
on the qualifications of the Conciliation Officer himself. 

Lieut.-Colonel Sir Henry Gidney: Sir, I repudiate that. I never said 
that. I would be the last person to say a word against Col. Wagsiaff. 
I consider him an eminently suitable and ~ l  railway officer, but being u 
serving railway officer and under the Railway Board orders, he is pre-
eminently an unsuitable Conciliation Officer because of his subordination 
to the Railway Board and Government. 

Xr. A. G. Clow: Precisely; it is casting doubts on the qualifications of 
Col. Wagstaff for this post on the ground that he was a railway officer. 
I recognise that the work could be done by another officer, but I personally 
know of no one so well fitted as Col. Wagstaff to do this work, and J 
suggest to the House that in msking the first appointment at least it i,; 
essential that we should have an officer who is thoroughly mmiliar wi-th 
the working of the railways and who can approach in the light of his pre-
vious experience both the Agents and the men with a full knowledge of 
the conditions. When I look round on some of the trade unions in the 
country I see that they are msnned by men of great enthusiasm, but 
they are handicapped when they are face to face with the manager of a 
mill, simply because he knows what he is talking about and they have not 
always full knowledge of the actual conditions. I feel myself that if I 
were to attempt the work that Col. Wagstaff is doing, I would be handi-
capped by the fact that I do not really have that intimate acquaintance 
with railway conditions which comes from almost, I might say, a lifetime· 
of study. 

There is also one other point as regards what Mr. Joshi stated about 
unrecognised trade unions. He seemed to think that Col. Wagstaff's 
value would be enhHnced if he dealt with unrecognised trade unions and' 
then put forward their point of view before the Agents. I would like 
to suggest that the dut:\' of the Conciliation Officer is not to constitute 
himself as the channel between the men or their proper unions and the 
Agents. He is not, there to cut out in any way direct contact between 
the leaders of the emplo:vees Rnd the employers. It. is rather to foster 
their relations. If you have a union which is unrecognised, it is not 
po l~ for a Conciliation Officer to bring them into contact until recog11l-
tion is accorded. I see no reHson whatever why, if there is all unrecognisE'f1 
trade union which feels that it has a claim for recognition, it should not 
consult Col. Wagstaff or rathpr men composing it. But I cannot see a 
Conciliation Officer entpring usefullv into the diRctlssion of complaints or 
incipient disputes with unrecognised unions. 

Ilr. President (The Honourable Sir Abdur Rahim): The question is:. 
"That the demand unde,' the head 'Railway Hoard' he reduced ~ Rs. 100." 
The motion was negniived. 
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Kr. President ~  Honoumble Dir AbdUl' Rahim): It has been 
represented to me by )-11' .. lsaf ~  on ~l  of the Congress Party that 
certain arrangement has been arrIved at smce yesterday as regards the 
order in which the Members belonging to different Groups in the House 
will discuss the cut mot.ions in which they are interested. I find it is 
signed by Mr. A. C. Datta, Sir Muhammad Yamin Khan, Mr. Ghiasuddin, 
Mr. Asaf Ali and Mr. Buss. ~o one has signed it on behalf of the o~ n  

ment, and I do not find that the subjects or mot,ions which will be dis-
·cussed by different groups have been ment.ioned. ~o  is there any 
mention as regards the time limit, if any, is BOught to be imposed. The 
arrangement which I understand has been arrived at is that after Sir Henry 
Gidnev'8 motions have been disposed of, that is, the four other motions 
that stand in his name, the rest of his morning will be devoted to dis· 
cussing certain motions that have not yet been specified by the Nationalist 
Group, and the afternoon will be taken up bv the Independent Group. 
'Their motions also have net been specified. Tomorrow the Independent 
Group will resume discussion of other motions specified, and in the after-
noon the Democratic Party comes in. On Thursday the Congress Party 
will move their motions, but, as I hClve said, none of the subjects are 
specified. If this arrangement is agreed to, and as far as an arrangement 
nas been arriyed at, then with regard to the subjects to be discussed, 
and the time limit ..... . 

Mr. K. Asaf Ali (Delhi: General): Sir, there i6 general agreement about 
-the time limit which you suggested yesterday.; 

Kr. PreSident (The Honourable Sir Abdul' Rahim): 20 minutes to the 
Mover, 15 minutes to other speakers, and half an hour to the Government. 
If that is also agreed to, I shall be very glad to regulate the debates accord-
ingly. Is t,hat all agreed to? 

Several Honourable Kembers: Yes. 

The Honourable Sir Thomas Stewa.rt (Member for Railways and 
Communications): Is it your desire that the subjects to be discussed 
should be announced now? 

Kr. Akhil Ohandra Datta {Chittagong and Rajshahi Divisions: Non. 
Muhammadan Rural): So far as the ~a onal  Partv is concerned, we 
propose to moye ~o  99. " 

Kr. K. Asaf .Ali: We haye, ~ far as the Congress Party is concerned, 
lllready commumcai€d to the a l a~- Member .  .  .  . 

'!"he Honourable Sir '!"homas Stewart: I am not aware of any commu-
nication. . 

Kr. K. Asaf Ali: There is a probability of four questions being taken 
LIp. 

Ilr. ~ d n  (The Honourable Sir AbdUr Rahim): You must specify 
ihe mot-IOn. 

~  K. ~~ Ali: One is Indianisation. It comes under various heads. 
adl all~  It .WIll come to. the same thinffit. Our day is on ~  2.4th:._ You 
ha,& ample tIme. We Will let the Rallwav Member know' sometime 
·t.omorrow morning. • 
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The Honoura.ble Sir Thomas Stewart: That will ~o  

Sir CowasjiJehangir (Bombay City: Non-Muhammadan .urban): , I 
understand that the Independent Party will take their cuts this aftern09n 
and win continue till tomorrow afternoon. In that case, may I request 
you to allow Maulana Shaukat Ali to move No. 8 mm d a~ l  this after-
noon. 

Kr. President (The Honourable Sir Abdur Rahim): That was not moved 
when called on. 

Sir Cowasji Jeha.ngir: I understand that Mr. S ~ a  Ali did not mo.ve 
it yesterday because; no arrangement had been arnved at by the Parties 
and he was persuaded not to move it till some a a~ m n  was arrived .at 
this morning. In the circumstances, I crave your mdulgence to allow him 
to move it. 

Kr. President (The Honourable Sir Abdur Rahim): That cannot be 
done, as the Honourable Member refused to move it. You have to take up 
some motions after 81. 

Sir Cowasji Jeba.ngir: A similar motion is in the name of Maulvi 
Muhammed Abdul Ghani, which is No. 3 on Late List No. 1. As regards 
the second and third ellt mot.ions. we will inform t·he Honourable Member 
before Lunch. ' 

The Honourable Sir Thomas Stewart: That is extremelJ inconvenient. 
I ma:v be cnlled upon to deal with the motion this afternoon and I do 
suggest-tll the Honourable Member that the greatest possible notice should 
be given to Govemment in the matter. We have been very accommodat-
ing and our programme has heen upset twice and I think that the 
Honourable Member might at least giye that much consideration to these 
Benches. 

Sir Cowasji Jeha.ngir: How will 61 do for the second motion? 

IIr. President (The Honourable Sir Abdur Rahim): That also W[lS Hot 
mO\'ed when it was reached. 

Sir Cowaaji Jehangil': We will let the Honourable Member know in half 
an hour. 

Sir lIubammad Yamin Khan (Agrn Division: Muhammadan Rural): I 
understand that our 56 goes away. In that case we have got only two 
more eut.s, that is Nos. 131 and 177. We might take 17'7 first and 131 
next if there is time left. 

Mr. President (The Honourable Sir Abdur Rahim): Very well. Sir 
Henry Gidney will go on with his amendments now. What motion does 
he want to move? 

Imposition of Undue J?emands made by the Railway Boarcl fOT House Rent 
of Rmlway Employees of G. I. P. Railway. 

Lieut.-Colonel .Sir Henry G.idn8f.: Sir, I am deeply grateful to the 
!fouse and appreciate the conSIderatIOn shown to me regarding my remain-
mg cut motIOns. I shall be as brief as possible in return. Out of the 

E 
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17 motions. in my name; I have selected 4 and witli your kind pernnsslOn 
I sllaH move No. sS. 1 donot propose to move 8"2. Sir, I move: 

"That th!' demand under the head 'Railway Board' be reduct'd by ~  100." 

At the outset I would like to emphasize that when the State took o\"er 
the G. I. P. and E. 1. R. lines, one of the pledges given by the ~ n

ment was that none of the employees enjoying certain privilegeswollid lw 
deprived of them and suffer .any hardships thereby. The question is. have 
these privileges-vested interests been honoured and protected? I do not 
doubt that when OOlltracts were entered into with the Secretax\' of State. 
the Railway Board honourably and seriously int.ended to fulfil tlieir part of 
the terms of this transfer. but in practice things have worked the other 
way. The present state of affairs is due to the different interpretations 
which the Agents have put upon the Railway Board's o d ~  Those who 
8re familiar with the working of the railway administrations .know that 
Agents often devolve their powers on the heads who, in turn, devolve t.hem 
on the divisionals who in their tum devolve them .Oll to their assistants or 
the upper subordinates and the sufferer is the workman. This results in 
great hardships especially in connection with house rent of subordinates. 
not only the subordinates of the operating staff but other subordinates such 
as the medical staff. There are other instances in which the orders of 
the Railway Board have been either changed or flouted by the railway 
administrations. I refer to old scales of pay not being given to retrenched 
men who were got rid of after 1930-31 and who were promised the old 
rates of pay when re-engaged, also to the deprivation of education subsidies 
to the old servants of the G.!. P. Railway. 

Let me take the rent question. In this matter it was one of the 
privileges that the old servants had; indeed it is a privilege which by 
usage has almost become a vested interest if not an accruing right. 
Apart from that, what we feel today is this, and I am concerned ma nl~  
with the G. I. P. Rai'lway Administration. Sir, there was a time not long 
ago when railway quarters were free to almost all employees. Railway 
servants who had to pay rent were given the first quarter that was 1tvail-
able, irrespective of the type of house and of the grade of the servant. 
Railway Agents were wise to realize that it would be better to have a quar-
ter occnpied than to have it lie fallow. These men were given these 
quarters, they did not ask for them and they were told that they would 
only have to pay rent at the usual rate of ten per cent. of their pay. Other 
orders have recently been issued-I understand thev emanate from the 
Railway Board, I ~p  not, because whatever be the 'charges I have made 
against the Railway Board. I feel sure· they are not guilty of such inhuman 
orders. But what is the actual position today? These subordinates till 
lately occupied quarters at ten per cent., they have ~ dd nl  been t-old 
t.hat they must now pay the full rent of the quarters; in other words, they 
are called upon to pay thirty to thirty-five per cent. of their pay, and this 
hardship is accentuated by the fact that these orders are to have retrospec-
tive effect from' April 1935 t I wonder if the Honourable the RailwaY 
Memher realizes the effect of this order,-no doubt such small matters 
. verv ~dom come to his ndtice-but I would like him to realize what this 
ml ~n  to these subordinates. It means that these people are now called 
upon to pay thirty to thirty-five per cent. of their salaries as house rent 
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~md for no fault -QJ their own, because they occupied the quarters in ques-
tion and so saved the railway the loss they would have incurred had these 
quarters remained fallow and unoccupied. The. Hailway . o~~d  when 
these things are reported to them, should, I subuut, make lllqULnes. I do 
not know if any inquiries have been undertaken. This ~~  has been 
brought p om n n ~~- to the l10tice of the G. I. P. AdmlmstratlOn and I 
have heard from the Agent that it is being inquired into. Sir, these in-
,<!uiries are generally ~- very infructuous, and I do ask the Railway Mem-
ber to be so kind as to bring this to .the serious notice of t,he G. I. P. 
Railway Administration and ask the Agent to inquire into the matter 
immediately. 

'rhen the question of house rent also affects other railway servants. For 
'instance the Medical Department. Railwa)-s indent on the Army and secure 
military assistant surgeons as medical officers. Those officers are gtjllerally 
·senior men, they come on their own military pay not on railway rates of 
pay, old or new scales. But, they are considered for rent pUrposes aB 
being on the new scales of pay. They have no new Bcales of pay at alL 
·Formerly they were given rent free quarters, now they are denied that and 
I consider it is a matter that should be thoroughly enquired into and reme-
died. This again refers particularly to the G. I. P. Railway. 

Ilr. President (The Honourable Sir Abdur Rahim): I would remjna the 
Honourable Member that he has 8Ilready agreed to the arrangement undel' 
which the rest of ~  morning, after· he has finished, will be taken up 
by the Nationalist Group to discuss their motions: I take it the Honour-
able Member will Bee that there is time ~  for the purposes of the dis-
~m on of the Nationalist Group motions us agreed to by arrangement. 

Lieut.-Colonel Sir Henry Gidney: I did not quite catch the purport of 
your remark, Sir. Do you ask me to be brief in my remarks? 

Ilr. Breaidem (The Honourable Sir Abdur Rahim): Certainly you have 
to allow time to the Nationalist Group in accordance with the arrangement 
which, 8S I undetstood, the Honomable Member himself accepted_ 

Lieut.-Oolonel Sir Henry Gidney: I will,-very well, Sir. 

Mr. President (The Honourable Sir Abdur Hahim): I onl:v wanted t.o 
remind the Honourable Member. 

Lieut.-Oolonel Sir Henry Gidney: All right, Sir. With these remarks, 
1 move my motion; 

Mr. President (The Honourable Sir Abdul' Rahim): Cut motion moved: 
"That ,the demand under the head 'Railway Board' be reduced by Rs. 100." 

The Honourable Sir Thomas Stewart: Sir, Sir Henry Gidney appears to 
have based this cut motion on certain occurrences on the G. I. P. Rail-
way. He suggest.s that we are aware of t.he facts in the Railway Depart-
ment and further that in this connection we have issued a certain order. 
Now m:v information is that we are not in possession of infonnation as to the 
details of the case and we have been quite unable to trace the order to 
which reference is made. But if Sir Henry Gidney will let us have the 
detailed facts of the case. I can promise him t.hat there will be an investi-
gwtion. 

B2 
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Lieut.-Colonel Sir Henry Gidney; ,Sir. in view C;)f the Honourable 
Member's remarks, I would. ask for ,leave of the House to withdraw this 
motion. 

The mot.ion was', by leave of 'the AssemblJ, withdrawn. 
Salaries of Ral1way Impl'ovtTB and Apprentice8 in Service bYr;fote in:troduc-

tion of PTe-co-ordinated Rate8 of Pay and New Scales of Pay 1cith 
special reference to E. I. Railway. 

Lieut.-Colonel Sir Henry Gidney: Sir, I beg to mow: 

"That the demand under tht) head 'Ra.ilwa.y Board' be reduced by Its. 100." 

Sir, my remarks will, at your request, be \"er.'- brief. On this subject 
I would like to refer to certain principles o n ~l  the pay and prospects 
of old employees of the E. LB. I am ,not making a complaint against the 
railway, for I must admit that in Mr. Bell, the Agent, ofl the Ea1>t Indian 
Railway the, employees have _ an officer who, by his just d al n~ with the 
staff, has gained their entire, respect, confidence and affection. I can 
personally vouch for this, although we have not been able to agree in 
a few matters. The matter to which I now refer is one in which he is 
unable to move in the face of existing rules. Prior to the introduction of 
the co-ordinated scales of 1928 on the East Indian Railway, there was a 
I!ystem by which apprentices were engaged in -the various Lodo. 'weds. 
for training as shed apprentices. After finishing their three yea.rs' appren-
tieeshipand on attaining the age of twenty years they were classed as 
improvers and were paid Rs. 60, 70 and 80 per mensem as salary in their 
first, second and third years of service as improvers. ' After they had' 
been in receipt o~ their maximum pay of Rs. 80 as improvers for one year, 
if they were considered efficient a.nd, deserving, -Pley were p ~ n l  
appointed and recognized m! mechanics on the grade of R,s. 00-20-:-250. 
It appears that this system was suddenly discontinued in 1929. But the 
surprising part of it is that the apprentices who were under training in 
1928 have been denied the privileges of the conditions under which they 
were originally recruited. All of them were treated as temporary men' 
till 1937, i.e., for oven ten years, when the present Agent confirmed them 
and for which act, I thank him, although, "according to the rules govern-
ing their recruitment, they should have been confirmed as mechanics on 
the grade of Rs. 90-20-250 one year after reaching the 881a.ry of Rs. 80 
as improvers, provided they were efficient, and none of them has been soo 
confirmed. I submit, Sir, that this amounts to a serious breach of con-
tr8'Ct, in that the railway fa.iled to abide by the rules under which these 
apprentices were recruited. Even in the caRe of those who had finished 
their first three years' apprenticeship prior to 1928, the railway has denied 
the grant of the per-co-ordinated scale of pay. This is against the -very 
principles which the Government of India have laid down in the case 
of the new scales of pay. Surely, the Government of India cannot counten-
ance the adoption of different principles for new scales of pay and pre-
co-ordinated scales in respect of paid apprentices. This deprivation of 
sala.ry and brand of inferiority is confined not only to these apprentices 
but in other classes of service, e.g., the Lower Gazetted Service. The 
Lower Gazetted Service was created for certain specific purposes-mainly 
to replace the former Local Traffic Service, the Provincial Engineering 
Service which were abolished about 1930. But it seems that the main 
reasons for the creation of this service ""as to create a sort of leave 
reserve for officials and to secure high class labour at cheaper rates. These 
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:people have also suffered. What has happened to the promises mad~ by 
the Railway BoarJ.l? The pay which is given to these officers is insuffiCIent, 
especially when they officiate in official appointments. Lower Ga.zetted 
S<ervice officers can rightly be called the convenience-par ~ll n  
--of officials-their leave reserve. One of the terms of this service 1S that 
10 to 20 per cent. of the members would be promoted to the junior and 
senior scales of service. But-has the Railway Board fulfilled this term? 
Certainly not. Except for a handful of promotions they have done noth-
ing for the promotion of the Lower Gazetted Service to the superior ser-
vice. These officers are performing the work of the superior services but 
are not drawing the salary of that service except some small allowances 
when officiating. These efficient officers who ha.ve proved their efficiency 
'by their ability are being used mainly for the convenience of the superior 
-services without paying the salary attached to the superior posts. This 
is the way in which the l{ailway Board is protecting the interests of the 
Lower Gazetted Service. I would like the Honoura-ble Mem"er to look 
into this matter. Why have they treated the members of the Lower 
Gazetted Service in' this fashion?' Again, why is it that the railways 
find it necessary even today to recruit more officers from England and pay 
them the Lee Concessions, etc., as has been done within the past month? 
I submit that it is not fair and I would ask the Honourable Member to 
l'emove their grievances and to look into these matters. 

_lIr. President (The Honourable Sir Abdur Rahim): Cut motion moved: 
-"That the demand under the head 'Railwa.y Board' be reduced by Rs. 100." 

'!'he Honourable Sir Thomas Stewart: Sir, I trust the Honourable the 
"Mover will realise the difficulties with which we are presented in dealing 
'with detailed matters on a somewhat indefinite motion. In his motion 
No. 88 he has given no indictrtion of what were the precise grievances 
which he proposed to bring to our notice. We have been unable to find 
in our records----eertainly at thE' notice we have had-any information which 
would enable me to reply to the Honourable Member's allegations. But 
I can give him in this case. as I have done in others, the assurance tha-t 
,any representations in these respects will receive our consideration. 

Lieut.-Colonel Sir Henry Gidney: I am sorry the Honourable Member 
~ a  found himsdf so handicapped. I should have thought ..... . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
.Member hal; no right to reply. 

Lieut.-Oolonel Sir Henry Gidney: I do not WS'llt to reply but with your 
-permission and with the permission of the House and in view of what the 
Honourable Member has said, I wish to withdraw my motion. 

The motion was. by leave of the Assembly, withdra\\n. 

Difficulty in obtaining Leave legitima!tely due to Staff owing to Reduction 
in Staff. 

Lieut.-Oolonel Sir Henry Gidney: Sir, the next motion standing in my 
name is what· I consider to be one of the most important of the many 
motions of which I haw given notice. Sir, I move: 

"That the demand under the head 'Railway Board' hI' reduC'<'d by Rs. 100. ,. 
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In presenting this to the House I would invite the very ~ o  con--
sideration of all Pmties, for it is one of the most serious grievances of 
railway employees. It is a position pregnant with danger; it is a position 
which endangers the safety of the public; and it is a. position which has 

worked so harshly on the staff that their health is being seriously under-
mined. It is an indisputable fact that this position does exist today and 
that it is a most serious condition. The mere fact that we see so many 
advertisements appearing in the press, the total reduction of railway 
employees as seen from the blue books and the reductIon of the cost of 
railway employees as seen in the economies effected, are proofs positive that 

there is a shortage of the staff. This shortage, I submit, has existed for 
years and it certainly is. the result of this epidemic of retrenchment and 
economy which we see are being practised today. Now, how does this 

reduction ~~  the staff and their efficiency? It m~an  that the staff are 
required to put in extra work for longer hours and they are not only de-
prived of rest but of the application of the Genel'a rules a ~ n  hours 
of labour. The result of all this is that their l~  is being undermined 
and what is more important is that this ovenyorked staff is a danger to 
public safety. Because of the deterioration of their health, these people-
are compelled to apply for leave. It is the practice in all railway stations 

that these over-worked men are compelled to go to the railway doctor 
and ask for leave which means they want rest. The railway doctor is 
the man who usually saves them from this t.errible situation-this tragedy. 
As 'I re!':ult of this, which I would call the connivance-I use the word 
deliberately-developes the interfereru;:e between the. Divisional Superin-
tendent and the Medical Officer ofl the station. Men go sick and the doctor 
gives them certificates b\lt many of them at the Divisional Superintendent's 
interference are more or less made or persu.aded to go out on work. This 
is a direct outcome of the reduced staff of railwa,ys. The o.ther day a. 
statement was Ill8'de bv mv Honourable friend on the other side who 
told the Honourable ~  for Communications that members of the 
subordinate railway staff could not get leave either on account of serious-
illness or for urgent domestic reasons. Sir, this is a serious position and 
it must affect the efficient management of the railways. Men cannot get 
leaTe for health or for domestic reasons owing to the fact, as I have just 
stated, that there is no leave reserve .. If. there is &. leave ,reserve, it is a 
very inadequat€ one. In other words, the men have to work on, well or ill. 
Sir, to my mind, the greatest defect of the railway administration of today 
is the utter absence of the human touch between officials and staff. ..And 
what· do we find in its place? The "push touch", the "drive touch"'-and 
t.he men are the sufferers. The extra work demanded at all costs of a 
reduced staff must. impair their health and efficiency. Now, Sir, contrast 
this position with that of the officers. TheIle is no appreciable reduction 
in the number of officers employed. We know the familiar statement 

a~ jobs are kept. ~ .abeyance only wait.ing ~o be filled· up when money is 
avaIlable. The dIVISIOnal syst.em has cert,amly increased the numbe!' of 
officers and the Low.er Gazetted ~  is always at hand to supply Q' 

l a ~ reserve for offiCIals. There IS, therefore, no. difficulty in officers 
gettmg leR'Ve. In fact, they get it for the mere asking, indeed their rur-
lough passages are. arranged without anydifficuUy mOIU;M o~ they sail. 
T draw the attentIon of the Honourable Member to. this contrast between 
t.he official and the subordinate not with any hostile purpose or with the-
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desire t.o create any bad feeling, but; as a fact, an undeniable fact. . Why 
should there be this difference between the official and the subordinate? 
Both are citizens of India and both are the servants of the Crown. Why, 
then, make fish Qi one and the flesh of the other? Why should you ruin 
the health of your subordinate staff and deprive him of his legitimate pri-
vileges and which are in his and the employer's interests? Surely, n? ~ 
leave privileges were promised to the officers when they signed theIr con-
tracts with the Secretarv of State for India. Sir, I find myself bankrupt 
in words with which ad ~ a l  to express my feelings of indignation on, 
this subject. It baffles description' as it exposes the dangers ahead un-' 
les!; it be rectified and adequate leave and sick resen-es are provided o?-, 

N all railways. T, therefore, ask the Honourable the Commum-
12 OON. cations ~ l  to look into this matter. I know he is desirouti 

of helping the poor humble railway servants. I beg of him to consider 
this matter very seriously and apply his whole-hearted, attention to it. 
It can only be done by a thorougb enquiry which I ask him to undertake at 
once. If the Honourable Member promises to enquire into the matter, 
I shall ask for It'ave to withdraw the mot.ion, ,if not, I shall move for a divi-

~n  T 'do hope this House will agree with me that no efforts should be 
spared in removing this serious grievance of the staf!'. Sir, T move. 

Mr. President tThe Honourable Sir Abdur Rahim): Cut motion moved: 

"That the demand nnder the head 'Railwa.y Board' be reduced by Rs. 100." 

Mr. N. ](. Joshi: Sir, I do not like to take up much of the time of 
(he House, but I would like to make one or two remarks on this subject. 
My Honourable friend, Sir Henry Gidney, has drawn the attention of the 
Government t.o the real grievances. The subordinate employees and also 
the lowest paid employees are given certain leave privileges. Unfortu-
natel,\' the privilege cannot be enjoyed by a large number of them, for 
waut of len ve reserve. I should like the Government of India to give 
3erious attention to this vroblem. I would suggest to the Honourable 
1.1ember that he should ma.ke an enquiry as to the extent to which the 
privilege of leave already given by the rules is enjoyed by the railway 
men. It is no good nlaking these rules and saying that the railway men 
Cdn ~n o  certain leave, if there is no provision for leave reserve. TheY 
<:annot actually enjoy the leave. The rules are, therefore, no good. I 
would, therefore, urge upon the attention of the Honourable Member in 
charge of tbe Department to make some enquiry as to the extent to which 
leave is aetually being enjoyed. T am quite sure that if he makes the 
ellqllir;v, he will come to the conclusion that some provision will have to 
be made for employing leave reserve so that the option of leave could be 
well enjo,yed. 

The HonOUlaPle, Sir Thomas Stewart: tiir, I had intended to deal 
at soma. length with this subject, but in deference to the wishes of my 
Honourable friend, Mr. Akhil Chandra Datta, I will content myself by 
saying t,hat enquiries are already on foot to ascertain the extent, if any, 
to which these leave privileges are nullified by insufficiency of leave 
reserves. 

Lieut.-Colonel Sir Henry Gidney: Sir, I thank the Honourable Member 
for his sympathetic reply and I beg leave to withdraw my motion. 

The motion was, by leave of the. Assembly, withdrawn. 
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Policy.of Rate8 and Frllights affecting Oommerce and Industry. 

)(1'. Akhil Chandra Datta: Sir, I beg to move: 

"That the demand under the head 'Railway Board' be reduced by as. 100." 

Sir, I want to discuss the polic'y of rates and freights so far as thtlY 
aHect our industry and commerce. I have been fighting year after year 
for the principle that in India the railways are the property of the people, 
and, therefore, it is their duty not merely to earn. dividends, it is their 
duty not merely to balance the budget, it is their duty not merely to 
present a surplus budget, but that they have a higher and nobler duty 
to perform and that duty is to encourage and to foster and to promote 
the industries of India. But my complaint is that the railway policy of 
rates and freights has always been and is still such as to hamper and 
handicap our industries. Sir, this question of rates and freights is a very 
difficult question and a very complicated question. Last :year the Honour-
able the Railway Member observed that this question could not be very 
conveniently discussed on the floor of this House in aU its details. I 
do not, however, propose to go into details specially in a country where 
t1Je whole s,Ystem is a system of special rates and special rat.es' are 
dependent upon many factors. In the circumstances it ;8 impossible t,o 
~l any light from any particular items. There are some items which will 

support one view and there are some other items which will support 
another view. The question, therefore, is not of individual special rates, 
but. of the general policy and of the general principles. In dealing with 
this question, I must confess that I am not an expert at all. It is a 
subject which requires special and technical knowledge of the working 
of these rates to which I have no pretension whatsoever. Therefore, I 
propose not to rely too much upon the result of my own examination but 
upon the result of. the examination by those people and by those Chambers 
who are competent to judge. It is a very very old question. I find, Sir, 
that more than a quarter of a L-entury ago, Sir F. S. N. Lely, K.C.I.E., 
one of the most distinguished Members of the Indian Civil Service in a 
book written by him entitled, "Suggestions for the better governing of 
India" said: 

"A Tra.ffic manager wields irresponsible powers over the country commanded lJy 
his railway. By a slight. readjustment of rates he can, and sometimes he does, crush 
a rising home manufacture in favour of a foreign customer." 

That was said more than a quarter of a century before. That was 
the opinion of a non-Indian high official. 

In 1910 the trade of the City of Broach in the Bombay Presidencv 
was' being killed as a result of the freight policy of the railways and there 
was a representation made bv the merchants and citizens of Broach and 
that was forwarded to the Government of India by the Governor of 
Bombay. Sir James Clarke, the then Governor of Bombay, in absolute 
disgust, made these remarks: "The railways Rre made for India and not. 
Indio. for railways.". 

Then, Sir. coming t.o Unl, we find this subject was discussed in the 
Imperial Legislative Council by the Honoura.ble Mr. Sinha. In 1912, Sir 
Vithaldas Thacker!y in a historic speech made a. strong protest against 
the rates and freights pol ~  of the Government of India and the Railway 
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1308td. The Honourable Mr. (now Sir) Ibrahini Rahimtoolali mad~ a 
8imilarprotest in the Imperial Legislative Council in 1915. The question 
was raised agaiU before the Industrial Commission and they complairied 
bitterly agaiUst this policy which was calculated to discourage Indian 
industries and foster foreign iJ;I.dustJ.-ies. The system was condemned by 
the Industrial Commission and they recommended that at all events "the 
internal traffic and the external movements should be rated at least 
equally". Then, Sir, the same complaint was again repeated' before t.he 
Indian ]'iscal Comm on~ T shall read just two' short paragraphs from 
their Report at page 73: 

"The Indian Industrial Commission reL'eived much evidence ill regard to tbe 
.alleged h&ndicap imposed 011 Indian ilidustries by 'the railway l'ates policy': and devot-
ed a Chapter of its report to considering this question.' Similar evidence  was given' 
before the Railway Committee which sat last. year, (that iI, the Acworth (,'Qm-
!IIlittee) and we have received complaints from persons interested in industries in 
.many parts of t.he country to the effect that the system of railway rates operates to 
the disadvantage of Indian industry." 

Then, after referring to the ciroular issued by the Railway Board in 
1915, the Report goes on to say: 

"But. we fee. bound to point out that this circular was issued in 1915, that the 
Industrial Commission report.ing in 1918, drew attention to complaints indicating 
-conditions quite inconsistent with the policy enunciated in the l·irculal', that the Rail-
way Commit.tee in, 1921 received Ii!imilal' compl&intR and that exactly the same com-
plaints were made before us ill 1922. We cannot believe that. these complaints are 
,entirely wit.hout foundation. In spite, therefore, of the symJmthetic attitnde of the 
Railway Board and in spite of the fact that this question has already been dealt 
wit.h by two importaut. Commissions within the last four years, we think it neces-
aary to refer to the matter briefly in t.he hope of emphasizing the points which appear 
to be accepted generally iu theory but db not. appear to be tra1llllated into practice." 

Then they quote the recommendation of the Industrial Commission 
and make recommendation on those lines. 

Coming to recent times, the Public Accounts Committee, of which 
my Honourable friend, Mr. B. Das, was a member, raised this Question 
again in 1935. An answer has been given by the Railway Board, and 
thllt answer shortly is this. If I understOOd it correctly, they pJead guilty 
to the charge so far as the policy was in ·force ~m  years before, hut 
ihen they say that fiscal conditions have altered and as things have 
altered the railwnys have altered their policy and are adjusting themselves 
t.o the altered conditions. That is the whole case made bv the Railway 
Board in answer to the charge brought against them by the Public Accounts 
Committee and that is also the case made by the Honourable the 'Railway 
Member last year on more than one occasion. My complaint is that it 
is not a fact that the polic;}' has been chamred in recent times. T shall 
not ttlly, as I said before, upon the result of any examination ~  myself. 
Recently there was the Wedgwood Committee, and these complaints were 
repeated before them. And they were not repeated by hostile critics or 
h,\ professional agitators or interested individuals but by Chambers of 
Commerce who are competent to speak on this matter. FOl' instance, 
thi.s complaint was made by the Bombay Chamber of Commeree who in a 
wrltten memorandum before the \Vedgwood Committee said this: 

.' n lll a~ ~  I ot pl' I'lit uppt>sr designt:li t.o fncilitab ~ U'a 13/JOl't of cotton 
for export rather than to further an increased consumption in the iuterior" 

Allow me to remiUd the House. Sir, that this Bombay Chamber of 
Commerce is 11 European Chamber. But that Chamber does not stand 
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isolated in this regard. There is the Upper India Chamber of Commeroe 
which is another European Chamber. who said this in their memorandum: 

"When the railwav rat.ing system, as now ill ~  wa.s built up, India. would seem 
to have been looked' upon a8 MsenLially an importing and exporting country and this. 
view still seems to be governing the rating system. India. is, however, fa.st develop-
ing into a. manufacturing oountry of importance and this change ha.a na.tura.lly brought 
about a cha.uge in t.he direction of the movement of tra.nsport of hel' raw materials as 
well as of the manufactured goods. The railway rating stl'ucture, therefore, re,quires. 
v"t·y careful investigation with a view to bringing it into line with the present day 
conditions. " 

This was t.he case made before the Wedgwood Committee by the 
different Chambers. Let us see what the verdict (It that Committee is. 
We shan find it on page 83 of their report: ' 

"Several Chambers, of Commel'cll complained that rates had not been adjusted to 
changed fiscal conditions and that they facilitated import and export of traflic to the 
detriment of Indian industries. This general compla.intwas iIInstrated by reference 
to the ra.tes on cotton from the ootton growing districts to the ports and to Cawnpore 
respectively. The case is 8ubstant,iaJ.ly the sam!!, as that 'which was considered by the 
Acwort.h Committee in 1920-21 and described in the report of that Committee as being 
'an Indian grievance of long standing'. It was dealt with more recently in a special 
~o  by the Railway Board to the Public Accounts Committee," etc. 

Then they go on to say: 
"We do not think we cau add anything to the COI1Ullt'lltS of the Acworth Committee 

or to the arguments as set out in the Report of the Fuhlic Accounts Committee; hut 
we were impressed with the feeling of grievance t,hat appeared to exist in regard to 
these rates. A grievance of this character in Great Britain would, failing satisfaction, 
find its wa.y, in natural COUl'se, to the Raihvay Rates Tl'ibunal, wheTe it would receive 
a thorough bearing and could be argued out in all its bearings. It is a pity that in 
India the II,ailway Rat-es Advisory Committee has not come to be regal'ded in the 
same light.' ' 

It d'Oes not appear whether the allegations made by the rlifferent 
Chambers before t.he Committel:: were in any way traversed by the Rail· 
wa.\" Board. At all events there is no mention of that in this report; 
and of course, according to the well· known principle, non·traversal of a 
charge' is tantamount to a confession of that charge. I will then refer 
to ~lI1o  short paragraph in that report,-page 86, paragraph 133: 

.. I 11 hearing the complaints pla ~d hefol'e us by Chamh"l's of Commel'ce and other 
bodies, we have formed the impression that the trading community feel themselves' 
hurdened by a sense of helplesiness in trying to obtain a fail' hearing, and that 
almost as much importance attaches to this as to the substance of theil' complaints." 

There is still another passage in this report to which I am anxious 
to refer: at page 7'9, in paragraph 127 we find this: 

"For whilst the cias6ificatioll is reasonahly uniform for all railways them are 
snrprising variations in the application of the schedules. Cement, for instance, is 
carried by twelve Class I Indian railways on seven diffel'ent· d l ~  80 that the 
charge for 300 miles varies from 51 pies per maund t<> 114 pies pel' maund. Salt is 
carried on ten different schedules, INld the same is tr1:le of graills and ,pulses. " 

Then they say ,Sir : 
"We are nevertheless under the impression that the diversity of schedules on the 

Indian railways cannot altogether be justified by considerations of thIS character." 

TIlE',\' proceed and say that: 
"It will be incumbent on the railways to work steadily in the directioa pf 

simplification ar.d to lose no opportunity of establishing themselves in a more lo ~ 
and defensible position. '.' 
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The railway position is indefensible ac.cording to the verdict of this 
Committee. Does the Government challenge this verdict of the 
Wedgwood Committee by which they swear in ~ a on and out of Beason? 

~o  Sir, these are the charges, but I think we have almost a confes-
sion from no other than ::\Ir. J anad, Agent of the Bengal N agpur 
Hailway. He said this only in 1936: 
"In recent years trading conditions allover the world have change.d .. Th.ere has 

been no difficulty regarding production, but 110 ad ~ ~ m of d~ n l n has 
yet !wen devised, and it is the method and .COgt of dl l ~ lon by radwa,ys of p~
dnction throughout India ~ the <;ammercI.al peopl,; .questlon. We have to reahse 
and viRualise the "ast change m IndIan tradlllg on dl lo~ ~o~  about by .the 
protectionist policy of the o l~m n  of. IndIa .whlch !n Itself,. to. fLy mllld. 
justifies a complete review of the raIlway freIght latmg. pohcy. . IndIa IS bent on 
developing its own industries and the success or otherwl.se .of ~ l  development of 
internal trade largely d!'pl'nds on an adequstl' schEme of dIstrIbutIon among a. popula-
tion with restricted purchasing pow!'r." 

My grievance is that no heed has ~ n paid all, these years. to this 
grievance. Of course. individual conceSSIons have been gran.ted III o~  
~a  out they are more dangerous than beneficial as they gwe room for 
nepotism and back"door influence. If!\ particular gentleman has got 
influence with the railwa,' authorities or Government he gets an advantage 
and' special rates are quoted to him, but that is a thing which ought to be 
avoided. 

J ust o~  word about the rehate to Afghanistan and Iran. The question 
really is-whether imported foreign goods are given a rebate and not Indian 
manufactures: I want a specific answer from the Honourable MeInber 
whether or not this is so. Sir, what. I want is a reorientation of the 
entire policy, not by quotation of special rates: it ought to be a cardinal 
principle of the railway policy that it must encourage and foster Indian 
iHdustries: at all events the railway policy should not support foreign 
IOdustries at the cost of Indian industries. 

Xr. President :(The Honourable Sir Abdm Hahim): Cut motion moved: 

"That the demand undpr the head 'Railway Board' be reduced by Rs. 100." 

JrIr. 1'. D'SOUZA (Government. of India: Xominated Official): Sir, I 
hope the Honourable the Deputy President will not think it presumpttlOus 
if I venture to congratulate him on the llloderate manner in which he 
has ~p l  his case. Had I not the privilege of being behind the scener:; I 
should perhaps have been convinced, ~  his eloquent presentation of the 
case, that there was really something wrong with om rating polic.y, I shall, 
howev/:lr, endeavour to explain to the House that the position is 110t quite 
as bad as it has been made out, and that our rating policy aC'Cords with 
the needs of the situation. The existing rates structure is not, on a 
scientific basis. It has grown up in the course of time, and has been 
adapted\ ,,0 far as hum'111 knowledge and Hxperience can make it, to 
the varying needs of the day. It is admittedly somewhat intricate, 
and it is. therefore, that any ill-considered interference with some points 
of detail have reactions which, to those 'not in intimate touch with the 
position, seem almost. incredible. I think, therefore, Sir, that the House 
would like to know what exact.ly is the rating st,ructure 1:0 which 1" refer. 

Broadlv stated. commodities c,lrried on railwavs are grouped in 
sixteen different classes, each class' huying a prescribed maximulH and 
minimum. Within these maxima and niinima railway administrations 
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are allowed to alter freight rates at their discretion. in order to meet-
conditions which arise from time to time. The maXlmum rate charge-
able for a commodity 'IS based on what' is considered ~ be a reasonable 
rate to charge under normal conditions. For example, the ordinary rate 
for coffee is ·62 pie per maund per mile. It was suggested the other 
day, during the general discussion on the budget, that this rate was 
abnormally high. Now. the difference that the freight rate from Southern 
India to Northern India makes in the retail price of coffee is a little less 
than one· anna' per pound, after being carried for 1,600 miles or more. 
The price of c.)ffee in Southern India is, I understand, about four Ilnnus 
per pound and in Northern India from twelve a~n  to a rupee. A 
difference of one anna in the retail price ca.nnot make any appreciable 
difference in stimulating the consumption of coffee. I have given this 
illustration, Sir, to indicate howsmali relatively is burden of the freight 
charge on a commodity, and would suggest, therefore, that, viewed 
broadly, there is nothing seriously wrong with, the rating of coffee, and 
this remark applies a.l8o to other commodities. The Honourable the 
Deputy President gave some details of 'the criticism which railway rating 
policy was subjected to during the last 30 or 4{) years. I suggest, Sir, 
t.hat it would serve no useful purpose if I endeavoured to explain the 
circumstances which gave rise to the criticisms to which the Honourable 
the Deputy President referred. 

To tum now· to the cases to which reference has been made more 
recently, I may take first the allegation in regard to traffic to and ~om 1ran. 
The Honourable the Deputy President inquired whether tEe rebate on 
freight rates that is' allowed for traffic to and from Iran is restricted in 
its application to foreign goods or applies also to Indian made articles. 
The Honourable Member for Railways explained the other day during 
the course of the general discussion. that this rebate was Introduced 38 
years ago at the request of Indian traders to enable them to get their 
consignments carried by rail through Baluchistan to Iran in competition 
with the sea route from Bombay and Karachi to Bunder Abbas in the 
Persian Gulf. The necessity, ther,!liore, for the rebate' arOSe only for 
traffic originating in Bombay and Karachi and the rebate arrangement 
was accordingly limited to traffic from Bombay over the B., B. & C. I. 
and Jodhpur Railways and over the North Western Railway. Sub-
sequently, the concession was extended to traffic carried also over the 
East Indian Railway. But it is not limited to imported goods. Consign-
ments booked from Amritsar, Delhi. Cawnpore and alI other stations on 
the North Western and East Indian Railways are carried to the frontier 
~  Iran at these concession rates. The suggestion that these rates 
favour foreign goods is. thereIore. not correct. 

~n the ono a ~  !he Deputy President referred to complaints made 
by vanous chambers wlthm recent years and suggested that these indicated 
that. the :ailway rating policy which had been criticised many years ago 
had not m fact changed. General statements of this kind are difficult 
t.o p o~ or to disprove. But as the Honourable the Deputy President made 
a speCial ~ n  ~ a representation of the Upper India. Chamber of 
Commerce, It may mterest. the o ~ to ~o  that the ~ n a on 
W88 to the effect that vanous other mdustnal centres Ead concession 
rates for cottor.. which were being denied for traffic carried to Cawnpore. 
The pp~  IndIa Chamber of Commerce felt so very Rtrongly in this 



THE RAILWAY BUDGET-LIST OF DEMANDS. 967 

matter that they considered it, desirable to make a representation o~  t,he 
subject to the Provincial Government. A careful examination of' each 
one of the points detailed in the Chamber's representation and the Provin-
cial Government's comments thereon was made by the Hailway Board. 
and a detailed reply sent to the Provincial Government' who forwarded 
a copy to the Upper India Chamber of Commerce. Every p.oint mad.e 
in the Upper India Chamber's representation was answered ~l  ThIS 
was over eighteen months ago and there has been no further reference 
since then from the Chamber. The conclusion, I submit, is that the 
Chamber are satisfied that they had not quite as good a case as they 
thought they had. The Honourable the Deputy President also referred 
to representations made by the Bombay Chamber to the Wedgwood 
Committee. This and the Upper India Chamber have been specially 
mentioned because they are European Chambers and, therefore, presum-
ably not suspected of taking a biassed view. But during these several 
years that I haye been in the office of the Railway Board I do not 
remember recelivJng any p ~a on from the Bombay Chamber 
suggesting anything specifically wrong or needing !"ectificati'ln in con-
nection with the rating policy. 

< 
The Honourable the Deputy President further said that the non-

refutation of a charge is tantamount to its acceptance. ~~l a on  of 
a very general nature cannot easily be refuted: but whenever there has 
been any occasion to examine charges of preferential treatment as between 
one centre and another, such examination has almost invariably justified 
what had been done, generally on the grounds of competition. 

:Hr. AkbiI Ohandl'aDatta: Did you place your cOase before the 
Wedgwood Committee? 

Kr. r. D'Souza: My recollection is that the Committee could not 
find the time within the' few months they were here to make any detailed 
investigation of the ~ o  points on which represeniationswere made 
to them in connection wit.h the rating policy . . . . . . 

:Hr. Akhil Ohandra Datta: But they heard the other side too. 

:Hr. r .. D.'Souza: . They d ~  and they also heard o ~  but they did 
not hear It III suffiClent det,aIl to be able to come to more definite ('on-
elusions .... 

Kr. President (The Honourable Sir Abdur Rahim): The Ronourablt-
Member has to finish in two minutes more. 

Mr. 1'. D'Souza: I am sorr.v fOi' having taken up so mud: time. But 
I would like to add, Sir, that while the strength of the feeling against 
our rating policy genel'all.y is recognised, it is difficult to understand why 
those who feel they have a grievance in any ifidividual case or in connee-
tion with any commodity generally, do not ask for their case to be put 
before the Railway Hates Advisory Committee, II. bod.v b'Pec13lI.v constituted 
to deal with griev811ees in connection with railway rates .... 

An Honourable Kember: It is so expensive and takes a long time to 
settIe 
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Mr. r. D'So11l&: We realise that the procedure leads t.o deluys, but 
this is dUA to various causes, including the tllne taken by ompla nan ~ 
in the presentation of their cuse and in the produetion of their evidence. 
If the Rates Advisory COlllmittee is to investigate l ~ in. (lecordunce 
with what may be termed legal pr?cedure, d l~ ~ are mevltable. Hut 
if the grievances are of long shmdmg, surely It IS not. o~ l  to 
suggest that a few months more or l ~  makes Rny appreClable  dIfference 
to the case. May I suggest, therefore, to the Honourable the Deputy 
President that, in view of ~ UVt:'11lH:'S that tlrt' Opf.'l\ to the trnde interests 
to have their grievances redressed, there is no !1E'cessity for him to press 
his motion. 

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable 
Member must remember that the Honolll',lble the HnilwH\' Member ia 
entitled to half 'anhour for his reply if he wishes to take tIp that time, 
s<> that the debate must be regulated tlecordingly. In the ufternooll it 
is the Independent Party that will move their motion. 

The Honourable Sir Thomu Stewart: If I may S8y so at thi", !'tage. 
Sir, I shall be unlikely 011 this occasion to take half an hour 

Dr. P .•. BanerJea (Calcutta Suburbs' Non-Muhammadan Urhan): 
Sir, the demand of the public in India with regard to the railway rlttef' 
policy of the Government is a two-fold one: one negative and the otbel' 
positive. As regards the negative side of it, the complaint is that the 
railway rates poliey is so devised as to encourage the export of raw 
materials from India and the import of finished products from ·other 
countries. Now, on this question there was a debate the other day, and 
the Honourable Member in charge of Communications saia that although 
this complaint had a foundation II quarter of a centu,ryago, it ~ no 
foundation at the present moment. Is that correct? . 

The Honourable Sir Thomas stewart: No, Sir, I made no such ad-
llIission, 

.Dr. P. If. Banerjea: I may be mistaken then. 

J[r . .Akhil Ohandra Datta: That was the note of the Railway'13o:1).(l. 

Dr. P. If. Banerjea: He also complained that there were no specific 
instances pointed out to him. In this ('onnedion, Sir, I m.av- ~ k 
the specific instance which was pointed out on the 17th ~  i934 , 
by Mr. Gavin Jones at the annual general meeting of the Associaterl 
Chambers of Commerce. He gave some very interesting figures. He 
stated that from Bombay to Cawnpore, a distanee of oo1y840 miles. the 
freight rate for cotton p~  maund is Rs. 2-3-9. while from Cawnpore to 
~om a  over the same hne and traversing the same distanee, the freight 
IS Rs. 1-10-11. The RonollI'llble Mf'mher for C.)mmunieations said thllt 
the Railways had laid down certain principles to guide their conduct, and 
these were ~mp on between one railway and another, competition 
between a raIlway and a coasting steamer, long haul versus short haul 
and so .forth. Now, do any of these principles appl~  .to the particular 
~  whIch was mentionerl by Mr. Gavin Jones? I rna\" irteidenta\1v men-
tIOn that Mr. Gavin Jones is not a political agitator:' he is not ~ n ftn 
Indian; he is an Englishman or perhaps a S('otchman .... 
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Kr. 'F. E . .James (Madrus: European): No. 

Dr.P. N. BanerJea: Then is he fl. Welshman? He is as much 
interested as the Honourable the Member for Communications in the 
maintenance of the British Empire in India. So he cannot be. accused 
of any bias in this mutter. This morning Mr. D'Souza referred to the 
evidence which wos tendered by some of the Chambers of Commerce 
before the Wedgwood' Committee. He said that the Wedgwood Com-
mittee had no tIme to 0'0 into the memoranda which were submitted to 
them bv a om~ l l~  Have the Government, I ask, gone into these 
memoranda, and haw they ('orne to the conclusion that there is no founda-
tion for the complaint!' which they make? I want a definite answer. 

Sir, it has bet'll pointed out that t.here is a Railway Rates Advisory 
ComllJittee. Even-Lo(h knows that this is not Ii judicial tribunal in the 
SPllse that a judieia1 tr'ibunal exist·s ill England or in other countries. and. 
as has been pointed out ~- my friend, MI'. James, it is very expensive to 
move this body nnd the procedure also is very cumbersome. ~ o  +;heM 
reasons the public do not take Hd"antage of this tribllnal, if it at all can 
be called a tribunal. Xow, if the Govel'llment is really willing to remove 
all feeling of want of confiden('e in such a tribunal, are they prepared to 
~ a l  a really independent judicial tribunal which will investigate all 
cl1ses of complaints? Besideil this general charge, thel'e are numerous 
anomnlies in the rates. fixed ,by the different railways .. In Bengal the 
other day I heard 11 l·omplaint that the rate levied on the transport of 
mustard seeds from Cawnpore to Calcutta was different from the rate 
levied on the transport of milstard oil. I do not know why this discre-
pancy should exist. However. I would ask the Honourable Member in 
charge of Communications to investigate this matter. 

So far as regards the negative side of the question. I now come to 
the positive side. On the posith'e side we want that the railways should 
actively encourage the industrilll development of the country through their 
rates policy. That is our demand, and that demand was accepted by the 
Tariff Board on chemical industries when it said, "A railway is a public 
utility service, and its objects must be to provide transport at the cheapest 
possible rate so that both industries and agriculture inav develop and add 
to the prosperity of the country". Now. look at Japan. What is Japan 
doing? If we read the annual reports of the Trade Commissioner, we find 
that the Japanese railways, steamships. banks. and Government, all work 
in co-operation in order to foster the industrial advancement of the COllntn. 
I want· that such a policy should be adopted in India at present. It 
should be remembered in thi8 connection that the real competitor against 
India at the present moment is not Britain but Japan; Germany is another 
competitor. So, in order that India may be able to camp'etc on fail' 
term8 agninst these two powerful rivals, it is necessarv that f\ more 
enlightened policy should be adopted. As there is no . ~ on now 
between n~l m n and Indians. because the competition which at one 
tiine existed between India and England has become one of much less 
significance at the present moment, I would earnestly reauest the Gov-
ernment to take up the point of view of the Indian p ~  so that the 
industrial development of the country may be advanced. 

. D!. Sir ;Ziauddin Ahmad: Sir, there are three fundamental questions 
In thIS particular problem of rates and fares. The first is that the classi-
firation of rates liS put down in the cOll('hing tariff is very complicllted. It 
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is verY difficult even for rail;'l1} men t,o put down a pm·tieuiar it,em in a 
particuiar class. So much so, a commodity like cement is ,put under seven 
different classes by the 1st, dass railways. The same is the case with 
reaard to salt. It is very difficult even for railway lllell t.o determine 
where to put in apa ~la  cOll\lllodity, and, ~o  this ~n ~ l on 
is exceedingly troublesome, and on account of pUt.t-lUg them III dIfferent 
classes, the charges are also very different. Now, take the case of cement, 
the rates for the transport of cement vary very considerably. The 
classification should be simplified; it should be intelligible to the tradea-
man and it should be intelligible to the railway servant·s. 

~o  the second point is this. The maximum and minimum are fixed 
by the Government and within this, the railway administrations are 
ahowed to administer the rates. There is wide margin between maximmn 
and minimum. As Mr. Mudaliar once said, that the margin is so 
wide that even an elephant can pass through these two. The difference 
is so wide. There should be at the most a ten per cent. latitude on 
either side. There should not be a very wide difference between the 
maximum and the minimum. 

The third difficulty is that the present Rates Advisory Committee is 
a useless body. Two years ago, it had only four cases to try in the 
whole year and took long to determine those four cases. We have 
repeatedly demanded on the floor of the Honse that the Rates Advif'or,v 
Committee ought to be replaced by a Rates Tribunal such as exists in 
the united Kingdom. It should be an effective body. My friend hus 
cited certain cases which really ought to have been decided by a rates 
tribunal-the rate for cotton from Cawnpore to Bombay Rnd from Bombay 
to Cawnpore. Last vear, I drew the attent,ion of the S"ecretarv of the 
Railway Board to another case-piece goods. Here t,here are two' different 
rates, one from Calcutta to Bombav and another from Bombay to Calf'utta. 
This remiJids me of a story a l~  the Bhogaon station which is really 
famous for all kinds of foolishness. The Railway ticket from Bhogaon to 
Mainpuri was seven pice, while the rate from Mainpuri to Bhogaon was 
two annas. The railway authorities were confused by the atmosphere of 
Bhogaon and thev took several vears to rectify the mistake. This mistake 
deliberately exists in the case' of rates in several plaees, betweent\l'o 
stations they have got two different rates, one mte in one direct.ion and 
another rate in the reverse direction; and in addition to this t.here are 
so many complaints which are raised from time to time by tradesmen and 
others. These things ought to be expeditiously decided bv some a\1thori-
t.ative body. Therefore, it is very desirable thai we ought to establish this 
rates tribunal which we have been demanding a~ a very early date. I hope 
that the Government would agree to modify these three things. the 
dassification of the schedule, lowering the difference between the maxi-
mum and minimum and the establishment of a rates tribunal. It is onlv 
then that substantial improvement may be in sight.. • 

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, my friend 
Mr. D'Souza of the Railway Department, knows very well the' ~ 
that the commercial community of India has been levelling at the ra,tes 
policy of the railways. I should like to inform the Honourable Member 
for Communications that European commerce and Indian commerce are 
o~ one mind in ~  matter. which has. been given ~ p on t.o by my 
fnend, Dr. Banerlea. Mr. DeSomm saId that the Wedgwood Committee 
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iliad no time to look into this matter. My friend, the Deputy President, 
_referred to para. 127 of the Committee's report. It is very int-eresting. 
"This is what it says: 

"The problem no doubt calls for the best experience of the rates experts of the 
-different . administrations if ao satisfactory solution is to be found, but we would urge 
;that the movement as a whole should receive its impulse from higher quarters and that 
,the Railway Board should give it their special aottention and encouragement." 

It is no use saying that everything is all right and that nothing need 
be done. Reference W8Sa.lSO made to the Public Accounts Committee . 
. The Public Accounts Committee also considered the Wedgwood Committee 
rreport ana there was a minute approved by a majority with the exception 
·-ofthe Government representative, Mr. Nixon, who was Chairman of the 
Committee. On page 24, this is what the Committee say: 

The Railway Enquiry Committee (paragraph& 122 and 123) say that individual rates 
,·should continue ~ be readily adjustable to meet varying ronditions, but they cannot 
recommend any general reduction in charges. Until this question is far more carefully 
-studied and its effecte on railway receipts properly IUlsessed, we recommend to the 
"Government I.that they should lIot accept the proposition that there can be no general 
reduction in charges." 

What I want to point out is that the Public Accounts Committee last 
year and the year before and also two or three years previous have been 
-impressing upon the _Railway Board that the rates policy should be revised 
and that the aim should be the development of Indian nd ~I  

-D'Souza says "Why don't you go to that Committee", referring to the 
Rates Advisory Committee in Calcutta. The Acworth Committee wants a 
rates tribunal but instead the Government appointed an advisory com· 
-mittee. The Member for Communications ought to know that two cases 
were dealt with bv this Commit.t.ee last year at a cost of Rs. 80,000. Add 
·to this the lakhs that the parties must have spent to fight out their cases. 
'This is not a fair machinery which the Government have provided to 
-revise the rates structure of the railwavs. The Honourable Member 
-himself knows that three or four cases are ·pending. The machinery is SO 
cumbersome and even if it comes to n decision it is not binding on the 
'-Government. It is better to scrap it and start a machinerv which can trY 
-a ~~  l~  any o ~  judicial CO\!rt or any business ~al and give its 
deClsIOn In a short tune. Otherwise, the Rates Advisory Committee ou.,ht 
'-to be abolished. The Government have helped the Wedgwood Committee 
to make those reactionary recommendations but thev have had no time 
to revise the rate structure policv for goods traffic.' It should soon be 
,done. ' -

Mr. President (The Honourable Sir Abdur Rahim): I have just now 
~ give1!- to nd ~ana that the In~ p nd n  Party have agreed to beghi 

~ l  motIOn at 3 0 cloclrtoday, mSliead of at half past two. So, there 
wIll be three quarters of -an hour aif the disposal of the Honourable 
"Members. 

_. Mr. S':mi ~ n a ~~ Ohetty (Madras: Tndian Commerce): If I 
mtervene In thiS debate, It IS not to get any specific grievanee ventilated 

1 P.M. but to express the anxiety of the commercial public to know 
_. exactly what is tbe policy of the Govermnent in regard to the 

'fixatIOn of. rates and ~  on va;ious commodities. It has been practi. 
·cally admitted ~  thiS structure IS as old as the early fifties of the last 
'century and that It was ba-seo upon tbe then p a 1 n~ commercial poliey 
of the country, namely, exports of raw materials and import of finished 
~  The -riruciure -no doubt -served its purpose all these years, and as 

c 
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the Government would undoubtedly admit, the eommercial policy of this-
country has undergone a radical change, making it a1[:'0 necessary that 
there ~ o ld be a re-examination of the structure bal:led upon that policy. 
It is a pity, Sir, that the Goverument did not listen to these complaints in 
time so that. the commercial public might be assured that their interests 
are not neglected. It is easy for the Railway Board to answer the argu-
ments that may be advanced from this side in respect of the freight on any 
particular commodity. For instance, my Honourable friend, Dr. Banerjea', 
has quoted the case of the difference of freight on cotton from Bombay to-
Cawnpore and vice 'DeTsa. I am sure that the Railway Board will say that 
Bombay being the selling market, it is desirable that the freight on cotton 
from Cawnpore to Bombay must be certainly less than what it would be 
from Bombay to Cawnpore. Similarly, in the case of several other things 
the Railway Board may easily put, forward arguments in plausible justifica-
tion of their policy. , 

What we are now concerned with is that the whole policy must be re-
examined with reference to the present-day movement of goods. I do not 
think India can dispose of the question of the export of raw materials in 
this light-hearted manner. We have t.o continue to be an exporter of raw 
materials to a certain extent and to that extent we desire that tbe freight 
on exportable articles must be comparatively lighter than on other articles. 
which need not be exported. But on that ground the necessity for a re-
examination of thi,; policy does not disappear. There is yet the question, 
of the movement of manufactured 'goods within the country from one endl 
of the country to another. It is in respect of this particularly, that the-
Railway Board ought to make its policy quite intelligible to the ordinary 
merchant who may not have the equipment to understand the method or· 
the procedure which he has to adopt in regard to the preferring of appeals: 
to the so-called Rates Advisory Committee. Sir, in this particular matter 
I must point ·out that the south suffers a great deal more than upper India'. 
I must congratulate my brethren of upper Indio.. who are far better equip-
ped in the matter of information as to the activities not only in the Railway 
Department but in various other Departments and thus have taken advant-
age of the concellllionR and privileges that they may be able to secure from 
the Departments concerned, but in the south. on account of variouF;: 
reasons, we suffer from a very severe handicap in many matters and also' 
in the matter of freights fixed by the Railwav Board. For instance, I mav 
point out that in respect of cotton p o~d  it was after nearly ~ 
years' struggle that only six months ago we were able to persuade the M. 
and S. M. Railway to re-adjust its freight on piecegoods from upper India, 
to places like the city of Madras and Madura. 

Sir. the Madras Presidency being an agrieultural province has to depend' 
upon upper India for various manufactured goods. It- looks forward to a 
lightening of the freight rate on several goods maDlliactured in India and 
which have got to be exported to Madras. A different story awaits in res. 
pect of sugar. Sir, while factories in MadrasPrE}sidency have been allowed 
to grow on the strength of a particular tariff policy in regard to sugar. 
most of these factories have to allow their stocks to accumulate on accOunt 
of the lighter rate on sugar from Bihar and Cawnpore to the Madras Pre-
sidencv. These points should be attended to bv the Railwav Board and 
the 11adras Pres!dency has been putting up a ~n n o  fight· in order to 
induce the Members of the Railway Botrrd to look into this small dema.nd: 
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from the Madras Presidency. Sir, some instanoosmay be quoted of ~  
disparities in regard to freights and rates. There is, therefore, no good III 

the Hailwav Board advancina the same kind of arguments in respect of 
partieular items that may b:' pointed out. The general demand is ~ a  
there must be a committee of inquiry with regard to these rates and freIght 
policy, and the policy must be laid down in order to make the manufactur-
ed goods of upper India available to the distant parts of this country, much 
cheaper than the" are available now and also to adjust their rates and 
freights on omm~d  which have to be exported from ports and in re-
gard to the necessity for such exports for this country. Moreover, the 
machinery that is established for the rectification of any such disparities in 
rates and freights, as has already been stated, is too cumbersome and a 
little more ponderous than we humble folk could possibly manage. 

1 have come across several instances ~  the Members of the Railway 
Board have visited various parts of this country, meeting the Chambers 
of Commerce, listening to their addresses and making very very vague 
replies, and in' the end there was nothing doing except to note down the 
points, perhaps as a matter of courtesy to those gentlemen who happened 
to meet them. Sir, it is desirable that complaints of this sort must ~ 

expeditiously met, and a definite policy laid down so that the public might 
understand the somewhat complex working of these rules and tariffs. As 
has been stated by one of the previous speakers, the wide margin that there 
is between the maxima and minima operates also as a trade hindrance in 
certain quarters, giving a great deal of latitude to the individual railway 
Agents to exercise their rights, and it is desirable that that margin also 
should be narrowed.' Sometime ago there was a demand for a revised 
classification in regard to these rates and fares. There was a Conference 
of the Agents of Railways and Ido not think much has come out of that 
Conference. At any rate, the bene:fit of that Conference has not been felt 
by the commercial public. Finally, I want to conclude my remarks by 
appe.aling to the Government to re-examine the whole policy and make it 
quite suitable for the present needs of the commerce of this country. It is 
no good again saying that the railways have nothing to do with the tariff 
policy of the country. I think it is in this direction that there must be 
a fundamental change in the attitude of Government in regard to the 
trades and manufactures of this country. As long as the railways are 8 
department of the Government,' they can be looked upon quite legitimately 
to be a sort of help and aid to the commerce and the industry of this 
country. So, they cannot take up the attitude of saying t.hat they have 
nothing to do with the commercial policy of the country and that they are 
only to run the department on commercial lines and to see whether 9. parti-
cular traffic will be paying or not. With these remarks I support the 
motion. 

The Honourable Sir Thomas Stewart: Sir, do you wish thst I should 
conclude my speech? 

'.r. President (The Honourable Sir Abdur Rahim): You will have half 
an hour. The Independent Party have II'greed to waive, half an hour. But 
if the Ironourable Member does not wsnt to begin now, he can begin after 
Lunqh. 

(12 
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The lIODourable Sir Thomas Stewart: I should very much appreciate 
if you agree to that. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch ,at Half Past Two of the Clock. 
~l  Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

'!'he JlODOura.ble Sir Thomas Stewart: Sir, in rising to answer this 
debate I find myself confronted with a certain number of difficulties. The 
fust is the d ~ l  to which reference was made by Mr. D'Sbuza, that 
is to sav, we are called upon to answer a charge which in its very nature 
is indefinite. Well, Sir, I have some sympathy not only with my own side 
but with the other in this matter and I can realise how difficult it is for 
them to press home a charge when they have so little material on which 
to rely. But I have still another difficulty and that is that there appears 
to be no great degree of unanimity amongst the speakers who have sup-
ported the charge. You, Sir, I think are one of those who. hold that the 
railway policy should be so directed as to discourage export trade in the 
interests of internal commerce and industry. On the other hand, your 
colleague in your Party, Dr. Banerjea, called to my attention the case of 
Japan and the wonderful efforts towards organisation that had taken place 
in recent years in Japan. Now, Sir, unless I am mistaken the whole of 
t·hat organisation is directed to,!ards developing the export trade of Japan 
and not with a view to developing internal prosperity in the sense that 
you mean. There is still another difficulty and that is that industry within 
India is not entirely a happy family. We have the famous case that has 
been quoted so often, the Cawnpore complaint,-Ji intended in any case to 

quote that,-but m:v Honourable friend, Mr. Vencatachelam Chetty, has 
Tevealed to us other rifts in the lute--divergence of opinion between north 
India and South India as to whether the railway rating policy in regard to 
sugar and piece goods is correct or not. correct. I believe that if we con-
sulted the sugar industry and the piecegoods industry, we would find that 
we would have our protagonists as well as Our antagonists. 

There is still another difficulty with which I am confronted because 
this rating question haS two distinct a p ~ and I think that no speaker 
today has attempted to distinguish between the two or has even realised 
that there were these two aspects .. The. t.wo aspects are these,Firsi;. of 
all you have your tariff structure, the general scheme on which you, ~  
when you are fixing rates. The other aspect is the manipulation of rates 
within the framework that is laid down as a guide. Now, I shall treat 
l~o  two. separately. . :Jfirst, .of all I shall, deal with the rate 1 l ~  ~nd 

WIll endeavour to tell the House what we are doing in that direction' and 
in this regard I propose to make my opponents a present of something 
which I should have thought that they for themselves would have dis-
covered. In 1934, the then Railway Member, Sir Joseph Bhore, in reply-
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ing to an observation by Diwan Bahadur Ramaswa,mi Mudaliar in the 
budget debate on 24th February, 1934, said: 

"I refer lastly to a very important matter which he, (He ill referring to Diwan 
Bahadur Ramallwami Mudaliar) made mention of. He said that it is time that the 
classification of goods which has existed for so long should he reconsidered and revised. 
That, Sir, is a question of undoubted importance, and I can assure him that the 
matter has already been taken up for consideration. He will realise that a basic 
revision of this nature involves an effect on railway revenues and on trade which is 
so great that we cannot embark upon it without being in po ~ on of all relevant 
statistics and the first steps towaords an investigation into the subject will be the 
collection of these statistics. The Indian Railway Conference Association has taken 
up this matter and we hope that the collection of statistics which alone will ena.ble US 
to go properly into the question of reclassification will be undertaken at the earliest 
opportunity.' , 

Now, Sir, when my predecessor expressed that hope he was naturally 
unaware of the imp1ications of the proposal. The question was taken up 
by the Indian Railway Conference Association in 1934 and their prelimi-
nary investigations of the problem revealed the somewllat disconcerting 
fact that in cmler to collect statistics it would be necessary to expend the 
no mean sum of 20 lakhs. Now, there is no doubt about it that probably 
tlle best way of tackling this problem of revision of the rates structure 
would be a really scie,ntific inv/ilstigation based on statistical material. But 
without any guarantee that an.ything useful would result,-it- might be 
tha t the only result of this statistical investigation would be that we were 
doing approximately what was correct,-it was felt that to embark on the 
collection of statistical evidence costing us a great sum was in the special 
circumstances of those days a course of action which could not p08sibly 
oe contemplated. 

Mr. )[anu Subed&1' (Indian Merchants' Chamber and Bureau: Indian 
Commerce); Was it felt by the Government or by the Railway Conference 
Association that it would cost 20 lakhs expenditure? 

The Honourable ~  Thomas Stewart: I should be ver.v glad if the 
Honourable Me.mberwould be relevant and a)low me to proceed with my 
complicated reply to a very complicated debate. This is a very small 
courtesy that I ask of him. Though it was not possible to undertake this 
strictly scientific investigation, the possibility of more empirical methods 
was not lost sight of. 

The Railway Conference agreed that a committee should investigate 
whether something might not be achieved by employing the methods that 
had been used by what was termed the Calcutta group of railways. The 
Committee were of opinion that these methods which involved consulta-
tion with commercial &nd industrial interests had ah'eadv achieved sOme-
thing, and in July, 1935, there was called in Delhi a o~ n  at which 
representatives of the Ifldian Railway Conference Association met repre-
sentatives of commerce, of industry ~nd of agriculture. As a result of 
this discussion the Committee came to the conclusion that really what the 
public wanted,-the public that w&s using the raihmys,-was not any 
scientific readjustment and reformation of the basic rate structure but 
something more direct. They looked in general for lower rates, and if 
possible, for some greater degree of promptitude in obtaining information 
as to the rates at which their goods could be carried. On the whole it 
was felt, therefore, that more could be done by instructing the railways 
to ·keep in tOllch with commerci&l and industrial interests in the relevant 
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centres and to adjust the rate structure bit by bit according to the adviee 
that they micrht there receive. That, Sir, is what is being done in regard 
to rate stru;ture. In this connection I might refer to an opinion which 
has been quoted against me in this House, that is, the opinion of the lat.e 
Sir Vivian Jarrad. Now. that was not an eZ-Mthedra pronouncement 
by which we who are less experienced than he was must be bound. That, 
I suggest, was rather an experimental expression of opinion which was 
('ontained in a paper which he read before- the Indian Railway Conference 
Association. And the opinion he expressed is not one that has received 
universal acceptance. In fact. I believe that the majorit:v of his colleagues 
were not in agreement with the sentiments expressed by Sir Vivian. 
The Wedgwood Report has been quoted against me. It is rather extra-
ordinar:v how useful this report has proved to those who have so utterly 
condemned it. As one who has not condemned it, may I in better faith 
be allowed to quote a passage that I think has already been quoted, the 
end of paragraph 127? 

"The problem no doubt calls for the best experience of the rates experts of the 
different administrations if a satisfactory solution is to be found. But we would urge 
that the movement as a whole should receive its impulse from higher qna.rters and that 
the Railway Board should give it their special attention and encouragement." 

I think, Sir, that from what I have said this afternoon it can be 
deduced that this recommendation of the Wedgwood report has been 
fulfilled. . 

I come now to the question of the manipulation of rates within the 
rate structure; and here again, in passing, I would just refer to our diffi-
culties in regard to indefinite charges, and in doing so I would remind 
Dr. Banerji of what' was said by Mr. D'Souza earlier in the da:\'. 
Dr. Banerji quoted the case which had been made out in, I think, a 
meeting of the Associated Chambers of Commerce by Sir Tracy Gavin 
Jones. I do not think that Dr. Banerji had realised that this was pre-
cisely the case to which Mr. D'Souza had made reference in the morning. 
Mr. D'Souza said that that case had been taken up by the Provincial GOY-

ernment and had been submitted to the Government of India. A very 
full reply traversing the case of Sir Tracy Gavin Jones was returned from 
the Government of India and to that we have had no rejoinder. Applying 
the principle that you, Sir, enuncia.ted this morning, I take it that there 
is no rejoinder possible. 

Dr. P. If. Banerjea: What is the substance of that reply? 

The Honourable Sir Thomas Stewart: Had I had notice and time I 
8hould have produced the letter whlch we wrote and would have read 
it out, but that unfortunately is impossible at the present moment. But 
I should say that there would be no dificulty in letting the Honoura.ble 
Member have a copy of the letter. 

Sir, it is a truism to sa:v that the prosperity of our railways is bound 
up with the prosperity of the country; and though I am not prepared to 
accept your particular formula that it is the duty of the railways to foster 
industry. I would put forward an alternative formula.· I would say that 
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:it is the duty of the rililways to do what they can for Indiau industry, 
,-subject alwavs, however, to their commercial and national commitments 
and' subject ~l o to the other interests that may be affected by their work-
ing. I do not wish to rely merely un that statement of policy of obliga-
tion, which obligation, I claim, we are doing our best to fulfil. ~o  am I 
going to rest on the more general denial that corresponds to the more 
general accusation. I think we have evidence that the railways have taken 
'steps to encourage indigenous industries, and the most important example 
of all is that of the great steel industry. Without those special freight 
'l'ates which were given by the Bengal Nagpur Railway and the East Indian 
Railway I doubt whether it would have been possible to establish the steel 
industry which is now at J amshedpur. But it is not in regard to steel 
only that there have been concessions given. Cement, glass-ware, machi-
'nery, matches, piece-goods, sugar, biscuits, confectionery-these are among 
the manufactured products of India which are receiving concessional treat-
'ment: by concessional treatment I do not mean that there have been any 
backdoor influences at work; what I mean is that the railways, in order to 
.encourage these industries, have reduced their rates. 

Throughout this debate-I hope r am not wrong in saying this-
throughout this. debate we appear to have been concerned mainly with 
Indian industries. I do not know if there was one voice raised on behalf 

·of Indian agriculture. I should be sorry to think that it was more than an 
-oversight, but, whether it was oversight or not, it is one in which we 
have no share as the railways are at all times conscious of the necessities 
of agriculturists. They may not agree with individual defenders of agri-
culturists, but their general policy is to assist as far as possible in tht'. 

'proper and adequate movement of agricultural produce. The Agents do 
'Dot merely sit back in their chairs at head offices and wait for representa-
tions from poor individual agriculturists. In this matter the railways have 
a definite policy, and they have definite lDstructions from us that they 
should keep in constant touch with the Directors of Agriculture and the 
Marketing Officers in' the various provinees, and that they should co-
operate with these officers in securing new markets for agricultural pro-

·duce. But that in itself is not enough. Railways, as you know, run not 
merely in one province: they may run in two, and though it might be to 
·the interests of Madras, for example, that low rates should be quoted for 
·the conveyance of paddy to a district in Bombay, it is necessary also to 
consult the wishes on the authorities in Bombay to whom it might be a 
most embarrassing and depressing circumstance to have cheap supplies 
arriving which would affect the prices realised by the local cultivators. 
Therefore, the railways have a wider dutv than merel:v to take parochial 
.action: it is part of their duty to co-orduiate the tranSport of agricultural 
'produce, so that there should be no inter-provincial interference of the 
'kind to which I have referred. 

I am now confronted with the last of my difficulties. By reason of the 
programme that has been fixed for this House, the next speaker is timed 
1:01' 3 0 'clock, and I am presented with the problem of filling up the time 
-till then. In anv case that is a matter with which I am r.ot concerned: I 
~mpl  regret my inability to meet the last of my difficulties . 

. Kr. Deputy d n ~l  Akhil Chandra Datta): The question is: 
'''That the demand tmdp,r thE' hPacl 'Railway Board' be reduced by Ra. 100." 
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The Assembly divided: 
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Paliwal. Pandit Sri Krishna Dutta .. 
Parma ·Nand. Bhai. 
Raghubir Narayan Singh, Choudhl'i. 
Rao, Mr. Thirumala. 
Sant Singh. Sardar. 
Scott. Mr. J. Ramsay. 
Sham La!. Mr. 
Shaukat Ali. Maulana. 
Sikandar Ali Choudhury, Maulvi. 
Singh, Mr. Gauri Shankar .. 
Singh, Mr. Ram Narayan. 
Subedar, Mr. Manu. 
TJmar Aly Shah, Mr. 
Zafar Ali Khan, Maulana. 

NOES 42. 

Abdul Hamid. Khan Bahadur ~  
Ahmad Nawaz Khan. Major Nawau 

Sir. 
Aikman. Mr. A. 
Ayyal', Mr. N. M. 
BajpaL Sir Girja Shankar. 
Bewoor. Mr. G. V. 
Bovl£'. Mr. ;t. D. 
BnBs,' Mr. L. C. 
Chanda, Mr. A. K. 
Chapman-Mortimer, Mr. T. 
Clow. Mr. A. G. 
Craik. The Hononrable Sir Henry. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur 

Captain .. 
Dow. Mr. H 
D'Souza, MI'. F. 
Fazl-i-llahi. Khan Sahib Shaikh. 
Grigg, The Honourable Sir James. 
Jame8, Mr. F. E. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 

The motion was negatived. 

Kamaluddin Ahmed, Shamsul-Uleru:l •. 
Kushalpal Singh, Raja BaUdul·.· 
Lloyd, Mr. A. H. 
Mackeown. Mr. J. A. 
Mani. Mr. R. S. 
Menon. Mr. P. A. 
Metcalfe. Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr. C. M. G. 
Rahman. Lieut.-Col. M. A. 
Sen, Ra.i Bahadur N. C. 
Sher Muhammad Khan, Capl.ain· 

Sardar Sir. 
Sircar. The Honourable Sir 

Nripendra. 
Slade, Mr. M. 
Smith, Lieut.,Colonel H. C. 
Spence. Mr. G'. H. 
f3taig, Mr. B. M. 
Stewart. The Honourable Bir Thomss .. 
Sundaram, Mr. V. So' 
Thorne, Mr. J. A. 
Tvlden-Pattenson. Mr. A. E. 
WillkE'r, Mr. G. D. 

1Ir. Deputy President (Mr. Akhil Chandra Datta): According to the-
arrangement that has been arrived at, it is now the turn of the 3 P.II. 1 d d P n epen ent arty. 

Failure of the Railway Board to enforce the Home Department Resolution. 
regarding 25 per cent. Se1'f1ice:1 to Muslims in RatLway Services. 

Jlaulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan) : 
Sir*. I beg to move: 

"That thE' elemand undel' the head 'Railway Board' be reduced by Rs. 100." 

• Translation supplied by the Honourable Member of ~ speech' delh'ered in vernacular. 
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Sit·, my intention in 1lI0ving this cut motion, as I have already indicated, 
is tu discuss the failure uf the Hailway Board to enforce the Resolution Xo. 
1<-14/17-B./33, dated the 4th July: 1934, of the Home Department of 
the Government of India regarding reservation of 25 per cent. services to· 
Muslims in Railways. Sir. on receipt of this Resolution the Railway Board 
adopted their own resolution on the subject. vide their resolution No. E. 
34-C. M.-113, dated the 12th December, 1934. '{'he Home Department 
Resolution runs as follows: 

"In accordance with undertakings ·given in the Legislative .\ssembly, the Govern· 
ment of India have carefully reviewed the results of the poiicy followed since 1925, of 
reserving a ('ertaill percentage of direct aoppointments to Government servie.. for the-
redress of communal inequalities. It has been lepresented that though this policy 
was adopted mainly with the object. of /lecuring increased representation. for Musuma. 
in the public services, it has failed to secure o~ them their due share of appointments 
and it has been contended that this position cannot be remedied unless a fixed per-
centage is reserved for Muslims. 

The review of the position has shown that these complaints are justified and the 
Government of India are satisfied by the enquiries. they have made that the instruc-
tions regarding recruitment must be revised with a view to improving the position of: 
Muslims in the services." 

Para. 7 (1) (i) of the above Resolution says: 

"25 percent of all Rervices to be filled by direct recruitment of Indians will be· 
reserved for Muslims." 

Section IV, para. 8 (1), says: 
"The total reservation for India as a whole of 25 per cent. for Muslims and of 8s. 

per cent. for other minorities will be obtained by fixing a J)Broontage for each Railway-
or local area or circle having regard to the pop~ on ratio of Muslims and other-
minority communities in the area." 

The Government of India when decided to reserve 25 per cent. for the· 
Muslims in Railway Services they adopted the different percentage for 
different railways as explained before. While fixing the desired percentage, 
of ~l l m services for every railway, I think, the scale was, perhaps, 
given in the hands of a Monkey Judge which took away some portion 
of 25 per cent. of reserved seats for MusliIqs as it is evident from the 
average percentage of all the percentages taken together, for different rail-
ways and I think, it comes down to 22·99 per cent. The matter did not 
rest there; when the scale was entrusted to the Railway Board again some 
portion of the various percentages was reduced and thus in rounding the 
figures the percentage fixed by the Home Department was further 
disturbed, as for instance, the percentage of the North Western Railway 
came down from 64·11 to 55 per cent. Thus you will find, Sir, how the· 
R,ule of the :\lonkey Judge ~ a  applied in the case of Muslims. 

Now, Sir, you are fully aware that when this Resolution was adopted 
there was much agitation by the majority community against the said 

• . Resolution. Thus the different interests were set up to minimise its 
importance, and I assure you, Sir, that they succeeded to such an extent 
that the position of Muslims became still more worse t4an what it was-
before the said Resolution was adopted. I cannot say why there was so 
much howling against it. The Mussalmans were not allowed more than 
what was their due share on mere population basis. In India the Muslim. 
population is just 25 per cent. according to the census of 1931. 
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[Maulvi Muhammad Abdul Ghani.] 

I do not like to traverse the whole field of railwav services, as I am not 
permitted by the time allotted to me. I will, therefore, confine myself 
-to placing before you a few most convincing cases of deplorable state of 
Affairs. For the present I must rely on the figures prepared by Govern-
ment staffs as I am not in possession of full information how Muslims' fates 
are sealed as the Railway Board is to some extent miser in supplying 
us all their publications. If you will look at pages 84 and 85 of the Rail-
way Administration Report, Vol. 1, of 1936-37, you will find the position 
-of Muslims in the two classes of railway services very discouraging and 
odisa ppointing. 

The revIew of the progress made during 12 years is: 

1925 (lat April). i 19S6 (31st :March). 1987 (Slst March). 
---,-- 1- .---------.-----

;  : ~~ \ i l ~~~ ~~~ Particulars. 

Total. i MUlI- I of Total. Mm- 1 of 'Iotal. Mu&- of 
: lim.. Mus-' Ums. Mm- lim.. Mo.8-

: ~ ------ ~~---I---~ 
I,m ; __ ~  1,062 ~ ~ 1,071; 1 __ ~ 
806 ! II, 1'12! 7S8 29\ 3'68 777 38 4·89 
I: I 

1 4 ~--2:a1f1.800 -- -1-- l4-~ -10  ~ 

State ManasM \ 
RaIlwaY". I 

Company Maoaged I 
RailwaY". , 

Total . I 
--. ----- ------

Thus, you will find, Sir, the progress of Muslim representation in 
nilway services during the period 1925-37, i.e., 12 years is 3·41 per 
cent. more and it, therefore, means that the average progress comes up 
to ·28 per cent_ ana at this rate of progress Muslims will take 90 years to 
-complete their representation to 25 per cent. 

Now, let us take the position of Muslim8 80 far as the subordinate 
-services rising to Rs. 250 a month"1s concerned. The review of the 
progress made is: 

1925 (1st April). 1936 (31st Mareh). 1937 (31.t March1. 

i I Per- I : Per- I' Per-
i I centage ,  .  ; centage , ceo.tage 

Total. . M118-' of I Total. 1 Mus- of Total. MU8-, of 
I Jlms. i lill18- I I lIm8. i M118- Ilms. i ](ue-
, Jlms. i I  • Urns. I ! IIms. 

P&rtlcuJarp. 

---,---'---'--"-"'---1---"---1---
-State Maoaged; 6,181: 191 i 3'69! 6,.s6! 330 I 6-01 I 6,,1181 387; 7 ~ 
llaU,,·ap. I. I I: ' 

Com~ Maoaged! 2,641 ,--48-II---w2 i 2,606 1--7 -1 ~1 2,603 ;--82-:-a.l6 
Railways. ' ------1 1---1--------__ -' ___ : __ _ 

Total .: 7,822 239 i 3·05. 8,091 'I i08 1 5·0 •. I 8,091 I 469, 5'80 
, ,. I I 

Thus, you will find, Sir, the progress of Muslim representation in 
:railway services of this type is (5'80-3'05) 2'75 during the period 
1925-37, i.e., 12 years, and it oomes up to ·229 per cent. per year and at 
this rate of progress Muslims shall require 105 years to complete their 
.quota of 25 per cent. 
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In this connection I \\;1l refer you to page 80 of the same Report 
which speaks of progress made by various communities in superior ser-
"!Vices. The percentage is as follows: 

Hindus 
MUslim" 
Anglo-Indians and Domiciled Europeans 
Sikhs . 
Indian Christians 

I know, Sir, it is not at all difficult to find pleas 
representation of l~m  in directly recruited services. 
regarding promotion too is of utter helplessness. 

per cent. 

61'1 
11'1 
n·I 
n·I 
5'6 

for this lower 
Their condition 

Although I have attained the 53rd year of my life, I could not be yet 
:able to fInd the proper meaning of the word "effi0iency" in· the British 
Dictionary, and it is this screen behind which the mterested persons have 
to play thcir games in ousting the Muslims from their legitimate rights. 
In the name of efficiency it is said that Mussalmans cannot get share in 
higher grades of services. There is no fixed standard by which the 
whims and fancies of interested parties can be put an end to. 

The second way of ousting the Muslims and debarring their claims is 
promotion. In most of the railway services, say under Loco., Engineering 
and Traffic Departments, persons are taken in as apprentices and trained 
for a certain number of :vears and then given permanent posts as mechanics, 
ehargemen, P. W. 1. and Inspectors of Ways and Works, etc., and it is 
given out that so and so have been promoted. Sir, may I ask the Hon-
ourable the Railway Member whether it is promotion under the shelter 
"efficiency". I say such jobbery the sooner is stopped the better. Hindus 
and Muslims alike are not taken ~ these services which are the keys for 
higher grade lifts· I have never seen any Indian taken as an A class 
apprentice in any of the Company-managed railways. The Bengal and 
North Western Railway have ever turned their deaf ears. Jt is the Anglo-
Indians or Domiciled Europeans with home education who are taken in. 
'Sir, the qualification "home education" is a recent innovation for lower 
primary qualification in our country. May I ask the Railway Authority 
in the name of Christian justice whether it is fair at all. ·Most of these 
home qualification men are occupying the higher ~  The claims of 
Bihari Muslims and Hindus have ever been ignored by the railway author-
ities, say, Bengal Nagpur Railway and East Indian Railway, who derive 
more \>enefits from ~ a  The Bengal and North Wefltem Railway'S 
whole income is derived from Bihar, yet they are the foremost in ignoring 
the claims of Muslims of the soil. 

JIr. Lalch&nd lfav&1rai (Sind: Non-Muhammadan R.ural): On a point 
-of order. I would like to know whether when the Chair and the Member 
in Charge of the Ra'ilways do not know how to speak in Urdu ..... 

The Honourable Sir Thomas Stewart: I beg the Honourable Member's 
pardon. 



982 LEGISLATIVE ASSEMBLY. [22ND FEB. 19:38. 

Kr. L&1ch&nd Nav&1rai: I hope the Honourable Member will also-
speak in Urdu. 

Kr. Deputy President (Mr. Akhil Chandra Datta): Nothing depends on 
whether the Go .... ernment Member tmderstands it or not· The determin-
ing factor is whether the speaking gentleman can speak in English with 
facility. 

Kaulvi )[uhlLJllmad Abdul Ghani: Sir, my difficulty is not less than 
that of the Railwav Member. It is not the case that I do not kno'w 
English but if you 'can permit me I can use Urdu words wherever needed 
in my speech. 

Mr. L&lchand Nav&lra1: Will that be in order? 

Kr. Deputy d ~n  (Mr. Akhil Chandra Datta): He has not done so· 
Jet. 

)[aulvi )[uammad Abdul Ghani: Sir, I find that in countries abroad 
no foreign companies or concernS are allowed to employ their own men 
rather they are forced to employ the sons of the soil. But, here, in 
India the case is otherwise. All the foreigners have been and are invited 
to make India their common grazing ground and I cannot say how far' 
such state of things will continue. ' 

A novel plea. I find, has been raised b,v the Wedgwood Committee 
that Indians find it below their dignity to work in workshops as mechanics, 
and hence foreigners should be imported in the railway services. I want· 
to let the Railway Authority know that it is we Inmans who can bear the' 
hardships and heats of burning furnaces and not the foreigners who are 
mostly imported from cold countries and who are most accustomed to use 
fans and cold drinks. I think, time has come, if not, it is bound to come 
sooner or later when we will find our sons not deprived of the resources of' 
our country. Sir, we are paying a huge interest over the railway capital 
of 750 crores and others are allowed to reap its fruits. 

I appeal to the Honourable the Railway Member, who is a very 
reasonable and just man, to take up the cause of the poor community of' 
Mussalmans and see toat their legitimate grievances are sooner redressed. 

With these words, I move my motion and hope to be supported by all 
Honourable Members. 

1Ir. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved: 
"That the demand under the head 'Railway Board' be'red,¥ed by &s. 100." 

)[aruana Shaukat Ali (Cities of the United Provinces: Muhammadan' 
Urban): Sir, I would not take much of your time. I am very grateful to, 
my friend the proposer for giving me an opportunity to say a few words 
on this subject, when I myself o ~d not move my cut motion in the 
interest of other Parties in the House. Before I go on further, I want to· 
tell the House that I do not intend to offer any criticism for the sake of' 
criticism. My object is this. My knowledge of railway affairs· could in 
no way be near that of the Honourable Member in charge of Railways 
and other railwa} officials. Government ha .... e made a provision that 25· 
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-per cent. of the jobs on the railways should go to Muslims and they must 
see that in every grade, from the highest to the lowest, as far as possible 
they should get them and that there was no real grievance left to the 
Mussalmans· At one time the minorities were weak and not sufficiently 
educated, and thus the jobs had become the monopoly of certain 
people for which we had no right to grumble. The fact remains that we 
were backward and took to English education late· I am glad that in 
1923 and later on in 1921Htt the Government realized this, and since then 
the minorities have been allotted 33 per cent. of the posts out of which 25 
per cent. have been reserved for the Muslims. I for my part would not like 
that any harm should be done to any minority for the sake of the Mus-
lims or /ilven to the majority. Those who deserve let them ~ it but to 
those who are bMkward and who came in late and to whom vou have 
given d n ~ promises, you must use all your brains and all the expert 
knowledge in your power to see that these promises are fully carried out. 
I have got cel'tain figures to put before the House. I speak subject to 
. correction, because I have not the same resources as the Honourable 
Member in charge. In 1930, there were 8 lWa of total employees and 
the Muslims were 1 lakh and 82 thousand.' The percentage was 22·3. 
In 1931 we were 22·J per cent. In 1932, it was 21.6 per cent. and it 
stayed there till 1935. In 1936 it was 21·8 and in 1937 we went down to 
21·7 per ce,nt. In these eight years we have been either retrenched or have 
lost over 27 thousand Muslim employees. In the last ~  report. I 
find that 1898 people were retrenched. Of these, the ~l m  total 905. 
That is 50 per cent. I cannot understand, why this reduction? ~ l m  
:are not inefficient and that inefficiency is not the monopoly of anyone 
people. There are many administrative posts in the railway the duties of 
which the Muslims (and I also include the Sikhs) are perfectly capable of 
llerfol'lning. 

Mr. Lalchand NavaIrai: Hindus of Sind? 

)[aulana 9haukat Ali: If they are in a minority, let them also come 
~ n  If promises were made to them, they must be carried out. I have 
~o ~  to rob any man. It is not a ~ on of generosity but I Wl'nt 
Justlce . 

. Sir, this is in .the matter of the general services. Take the higher ap-
pomtments. Ta'king the figures of 1937, there were 1,075 ordinary gazetted 

{)fficers on State Railways, out of which Muslims were only 68. percentage 
6'32; on company-managed Railways, there were 7'77 officials, the Muslims 
were only 38, percentage 4'8. In the case of senior subordinates, on State-
managed Railways out of a total of 5,498, the Muslims were 387, per-
centagfl 7'04. On company-managed railways, out of 2,593, Muslims were 
only 82, percentage 3·16. Now. this was still worse. Sir, I do not want 
to bring in any discrimination; I have stated in this Houee before and I 
state it today that if you want to bring out men from abroad to train us, 
men whom you cannot get in this country, then by all mea.ns get such men 
out from Europe or America on high salaries, so that they can train up 
our young men, but 'I do object to the pqlicy that new appointments should 
be made from people outside India. Irrespective of all other oonsidera-
tions, there are Jots of young qualified people in this COU?try who ca.n fill 
such jobs. Only the other day I came across in the Press a notice. about 
some British candidates on the railway or some other Department, the 
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[Maulana Shaukat Ali. ] 
qualification of the man appointed was that he went to a public School or' 
Cambridge, played hockey and tennis and so on. Sir, there are any 
number of young men in this country who can play hockey, cricket, and 
football very well, and who had other qualifications also. We do not. 
want to bring out such young men from outside to train for the benefit 
of foreign countries. If you want to get out efficient teachers, do it by all' 
means and we shall have no objection, butltthis importing from outside· 
India of new untrained officials should be stopped altogether, and every-
body in India, whether Englishman or Anglo-Indian, Muslim or Hindu or' 
Parsi, anyone who calls India his home, should be given a preference. Sir, 
many people have complained to me about partiality and communalism in 
railway offices, but I have made it a rule and I never asked s question in 
this House, and I do not criticize for the sake of criticism-but I keep in 
t-ouch with the Heads of Departments and bring such matters to their notice. 
Of course, other people do put questions and do this in a perfectly ~  
manner and probably are more energetic but I go to the Heads of Depart-· 
ments and put our case before them and leave it to them to undo the wrong. 
I hope the Honourable the "'Railway Member will see that the officials da-
deal with the minorities, who are weak, more sympathetically and see that 
they do get a fair deal. It is often said-such and such an official is 8i 
Muslim, therefore, he appoints Muslims. I have not yet had much oppor-
tunity of loolring into that because there are so few Muslims. Then, it is; 
said-oh, somebody is a Hindu and he appoints all the subordinates from. 
amongst Hindus. I do not know if there is any truth in all this but I men-
tion it so that the officials in India must see that there should be no-
partiality and there should be a fair and square deal, all round. I request 
the Honourable Member to issue instructions on this point. I was assured: 
the other day that in the Clearing Accounts Office, 13 new appointments 
were made, and only one Muslim was appointed. Sir, these are smaIt 
things and I do not want to fight for crumbs but I feel that a department 
like the Railways, which employs a very la ~ number of labour, should 
offer every opportunity of employment to educated young men of every 
community and I urge that men of our community should have a fair and 
square deal so that it should lead to an uplift amongst our own poople 
and we may never be short of efficient officers to carryon the work in the 
railways. With these few remarks, I bring these points to the notice of 
the Honourable Member for Railways. 

Ibulana Zafar .Ali lOlan (East Central Punjab: Muhammadan): Sir,. 
in our traditional lore the name of "anti-Christ" has become a by-word. 
Now "anti-Christ" is associated in our traditions with the donkey. The 
donkey, according to an article of faith with a very interesting section of 
the community in the Punjab, is the railways. I am now concerned with 
the definition of the donkey as given by this interesting section of theoom-
munity in the Punjab. (.4.n Honourable Member: "Which community?") 
The Mirzais-the Kadianis. (Interruption.) Well, my remarks would 
have been thoroughly appreciated by the present Communications Member's 
predecessor, Sir Zafrullah Khan. Now this donkey, as everyone knows. 
happens t-o be a very obstinate animal. The present day's anti-Christ has-
let out his beast of burden on hire and plies a roaring trade. Europeans. 
ride it, the Hindasride it, and it is a very amiable animaI.This donkey 
trots along. at a swinging pace, but as soon as the Muslim comes Il(lar it, .it 
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is seized with a fit of obstinacy and, it refuses to move. Thrash it soundl.'-, 
flog it as much as you like: but it won't budge an inch, and when the 
Mussalman comes near the beast, he sometimes administers a sound kick. 

Joking apart, Sir, it is a very serious matter and I bring it to the notice 
of my Honourable friend, the Railway Member ,-who has produced. a 
lasting impression upon my mind, and who is the very quintessence of 
courtesy. Sir, I had, an occasion of seeing him the other day and I was 
so much impressed by his personality that I have not sufficient words ro 
admire 'him. Well, Sir, this is a very serious matter. The Mussalinan 
has' been feeling it for a lon~ time that, so far as his representation in the-
services is concerned, and especially in the Railway Department, he has 
been very shabbily treated. My learned friend, Maulvi AbdulGbani in his. 
Urdu speech has given you the facts and figures, and Maulana Shaukat 
Ali who followed him also placed before you some interesting statistics. 
I would not go through those statistics but I would only tell you that 
although the Government have from time to time realized the situation 
and issued circulars after circulars callins-.. upon their subordinates to see-
to it that the Mussalmans are properly represented, ~ a  in the higher 
services and amongst subordinates of the all-India jlervices their proportion 
in the services should be twenty-five per cent., that percentage is nowhere-
to be found. Their present proportion in the services is somewhere near 
21 per cent. My Honourable friend, Maulana Abdul Ghani, thinks that 
it would take one hundred years before the Mussalmans can come into 
their own proper proportion. I am afraid, even in a hundred years this 
proportion would not be reached. 

If we have a Prime MUlister in England like Mr. Neville C a m la n ~ 
a time will come when the Britishers will not be in India .. Eden has gone-
and others have gone and the time is fast approaching when the weak-
kneed policy of Great Britain in International affairs will make a mess 
of the whole situation. Japan will devour China and become a great Pow.er 
and will then advance towards India and then will come the time when 
the Mussalman will get his proper share. So, I say again that this ques.-
tion of communal representation is a burning question; it is a standing 
grievance and I am bringingJ it to the notice of the Government. My 
friends, Maulans Abdul Ghani and Maulana Shaukat Ali, have tried their 
best not to make any remark that might injure the political and economic-
susceptibilities of our friends, the Congress Members. They have tried 
not to make it a Hindu-Muslim question and I will also not make it 8 
Hindu-Muslim question. It is a purely economic question: it is a question 
of bread. Why should not the Mussalman have his share of the bread? 
ThOS'3 who declare that the people of India are one nation, those who are 
after carrying on mass contact with the Mussalmans and those who think 
that the Mussalman is a part and parcel of the entire Indian nation,-
I ask them whether this Mussalman is not entitled to his share of the 106f7 
When his share comes, you sav "Inefficiencv! thy name is Mussalman" 
The Mussalman is d la~ d inefficient and ~  '(CrieB of "Ko, no" o~ 
Congress Benches.) Then, why don't you plead his cause? It is the 
Congress which ought to have pleaded the cause of the alman~ What 
Maulana Abdul Ghani and Maulans Shaukat Ali have said the Congress' 
ought to have said. If there is any sense of justice left in you, you should' 
bring this matter to the notice of the Railway Member and see to it that 
the Mussalman gets his shafe and the Government fulfils its promise., 
This is justice pure and simple. 
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[Maulana Zafar Ali Khan.] 
On the 13th of December, 1934, instructions were issued by the Railway 

Board to its subordinates thll,t the proportion of the Mussalmans on the 
North Western Railway should be 60 per cent, on the Assam Bengal Rail-
way, 35 per cent, on the Eastern Bengal Railway, 45 per cent, and on 
other Railways the proportion should be as it stood then. We thank the 
Honourable the Railway Member and the Department which is in his 
bands for all this, but we ask him whether these instructions have been 
acted upon? No, tl;ley have not berm acted upon, and the Railwa.y Board 
will have to reform itself in, the matter of fulfilling the promises it makes 
before it can expect its subordinates to obey its orders. There is much 
.to be done in this respect. 

One thing more and I have finished. It is a fact that from Bengal 
right up to the North-West Frontier Province and from KaJiacbi right up 
to Calcutta the Mussalman's position in the railways is p a l~ and d plo ~ 
"able and you will just know how he feels. I ~  before me a small 
pamphlet issued by certain gentlemen in Calcutta and I will read out the 

'beadings which will show you what their feelings are in the matter: 

"East Indian Railwav-a Hindu concern: MU8saJrnans as helots of Hindu 
, oligarchy: cases of grave injustice: total disregard of rules: communal allotment 

orders violated and defeated: complete failure of 1934 Government Resolution: 
. irrefutable facts and figures: shameful situation in Howrah Division." 

This is how the Mussalmans feel it and this is only one instance. Go 
'to the Punjab, go to the North-West Frontier Province, go to Sind, go to 
Karachi, wherever you go you will find the Mussalmans crying. Several 
Mussalmans have come to me and asked me . .. (Interruptions.) There 
is a section of the people in India who think that the Britishers purposely 
provide the Hindus with more services than they have provided the Mussal-
mans with so that these two should fight amongst themselves a.nd then 
they provide themselves. This is ~o  they look upon this from another 
point of view. So, Sir, the situation is very critical and grave and it is 
becoming an all-India one. 

I would, therefore, suggest that a small Committee should be appointed 
, consisting of the Honourable Member for Communications as its head and 

two Muslim Members and two Hindn Members. All these five gentlemen 
, should make a tour of India and examine the situation and see whether 

the grievances of the Mussalmans are imaginary or real. Then and then 
alone something could be done. In the meantime, positive orders should 
be issued to the subordinate departments of the Railway Board in which 
they should be tqld very plainly t.hat if they do not obey the definite instruc-
tions and the policy enunciated by the Railway Board, they will be seriously 
dealt with. With these words, I support the cut motion of my friend and 
I hope and trust that it will be passed. 

Bhat Parma Band (West Punjab: Non-Muhammadan): Sir, on 
-looking at this motion, my first impression was that the question of the 
distribution of services in the a l a~  had been so much thrashed out for 
the last six Ilr seven years in this Honourable House that this subject 
should have been dropped. That was my first itppression; But on hearing 
the speech of t.he Mover, Maulann Abdul Ghani Sahib, there was a 
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little change in my view. ~Ia lana Abdul Ghani did not bring in any com-
munal matter in his motion. The motion had been worded on purely 
communal lines but the trend of hiS speech was that in higher services 
;and the gazetted services the proportion of posts held by the Mussalmans 
was much less and although the percentage was increasing during the 
last few years from 3 to 4 and to 6, all the same, he thought. that at 
this rate it will take about ]00 years to completE.' their 25 per cent. 
proportion. 

If the motion had been worded in this way that the superior and the 
·gazetted services in the railways should be Indianised as soon as possible, 
I would certainly" have supported the motion and felt no need for me 
'even to intervene in this debate. Maulana Shaukat Ali too has taken 
.a very reasonable attitude as .he ~ d not. complain of any o ~  community's 
,;hare being greater. But hiS view was that as the prOIlllse has al a~  
been made to the ~I l m  and the order of the Government of India 
had been passed, railway authorities have failed to carry out that order 
in order to make up the propOli,ion of MU8saimans in the railway services. 
Sir, we note these two different stages. \\Then such motions were moved on 
purely communal lines. m.vself and m.v Honourable friend, Sardar Sant 
Singh, opposed them. Our position was that we should take the people 
-of this country as a whole :1l1c1 should not make it a point to divide them 
into different compartments by means of distributing public services, fixing 
·shares for different communities. To me public service means doing 
duty for the country or for the department in which one is employed. 
It is a matter of service, not of right. In such a case, one who is more 
efficient or who has got more experience should be taken in to do the 
duty. There are certain departments for which the Muslims are more 
fitted. There is the military service in which more than half is appro-
priated by the Muslims. There is the police service in the Punjab amI 
in the Vnited Provinces and even in Bihar where perhaps half or even 
more than half of the services in these provinces go to Muslims. Similarly. 
there may be other types of jobs for which the persons belonging to the 
:\luslim community might be considered more fit. 'fhe Hindus took to 
education earlier and so they were taken in the railway service in large 
l1Umber. They got accustomed to the railway service for such a long 
time find were thus mo)'(' experiellced and trained in this line. 

::-.row, Sir, according to the Yiew propounded by my Honourable friend, 
Maulana Zafar Ali Khan, that we should divide the bread between Muslims 
and other communities, this being an economic question so far as the 
Muslims are concerned, the object is to argue that the Government have 
-got certain revenues from the people and these revenues whether through 
railway service or through other ways, should be distributed to the 
MusliIps and the other communities in a definite proportion. I said 
that the. Muslims have other departments in w,hich they have u pre-
ponderatmg share o~ themselves. I, therefore, submit {hat aldn~ the 
·countr.v and the serVICes as fI ~ ol  the ~l l m  hay,;, ~o  their full fair 
share and much more of services. They are not in an~  way losers in the 
distribution of shares. Rome time it was suggested that if the revenues of 
railwavs are to be distributed among the various communities, we should 
then have ~ pa a  ~ and see which communit:- contributed more 
to the earnmgs of the rallwavs. ·What was meant· was this that the 
railwa.v earnings were either through passenger traffic,' which' am~ n d 

D 
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, (Rhai Parma ~and  . 
only to 27 crores, and the othe\' o ~  the goods a ~ winch ~o ~  
more than 62 crores and as the House IS well aware the ood~ traffic "af; 
carried on by persons mostly belonging to the Hindu comD1umty. There-
fore I submit that t,he Hindus contribute a much greater share towards 
the 'revenue and the.'"" have thus a right to partake in the ~ o~ of 
revenues of the conntrr bv wa" of jobs to be fixed for theIr commuruty. 
I submit. llOWeyer. th,;t the ot'lwr yie\\' is that it \Hmhl lL>wl us nowhere 
if we divide the people and the country into diffe!'el1t ompa ~m n  .. 
'l'he inh'r"st elf tIlt' difft·rent classe,: is of comse a differ€;nt thmg and 
we can see that interests of poor and working class .are preserved and 
safeguarded. 

Mv submission, therefore. is thllt the "\fnslims "'ere not in any WfI:'-
losing in the communal distribution of the revenue of the country. On 
account of constant agitation carried on in this House for so many yearS r 

by means of interpellations and Resolutions, drawing the attention of 
thc Government to the paucity of Muslims in the a l a~  services, the-
Government of the day had to yield and they issued an Order in Council 
giving a certain award, namely, that 25 per cent, should be reserved for 
Muslims. All of us were opposed t-O that award, but all the same, we 
thought if the Muslim community had demanded it as the Government 
had given them a pledge, we should have no objection if their demands 
were fulfilled. Now, Sir, there is another kind of demand and it is that 
the Government are failing to make up the deficiency in the distribution 
of services so far as Muslims are concernea. It is a mystery to me how 
the Government fail to fulfill its duty as laid down in the' circular. I know 
something about the PunjAb railwav service. I can tell the House that 
I myself read in the newspaper advertisements calling for applications 
specifically from Muslim candidate>; 0111.', and non-~I m  were 
specially told not to npph. AgAin. this cil'('ulAr was explained b:,- the 
predecessor of the Honourabe the Railway Member and J S9.W that 
explanation. It said: if there are ten Appointments to be made, the first 
one is to !i0 to A :\fuslim. the second tf) n Christian. the next OIle to a Sikh 
nnd so on. with the re"ult that Ollt of 10 nppointments. the Hindus were' 
to get, only one or two. 

In this connection, I should like to draw the attention of the Honour-
able Member to Allot her instance where communalism works great hard-
ship to Hindus. There is a Railway Engineering College In Lahore, where-
the students have to undergo a four years course, spending at least 
Rs. 80 a month. Of course, some scholarships are given by the Railway 
Department. L'lst ~ al  15 or 20 Hindu students came to me and 
ompla ~ d that although all of them had come out of the college after 

undergomg four years course, not one of them has been absorbed in the 
railway. After spending such a large sum of monev for four years, 
t.hey are strnnnpd "'it-hout rny job. l.'flll on',,· flttribllte it to ~ fAct 
that .they al'e Hindus and that is why ~  are neprived of getting any 
aP1?l)1ntment. I know for a . fact that the predecesF;or of the present 
Rarlway Membel'--I . III eRn SIr Muhnmmad ZafrulIah Khan-w.fi!'! lavine-
"0 milch stre:''' I'pon department for the rpc'l'Ilitine- of Mw!lims a~n r 
therefore cannot )mderstand how and where this nistribution goes -wrong-
an~ why ,t.he p n n~  of ~ l1 l m  remains pr:H'ticallv the same or. as 
claImed, IS derreAsing every year. This is a mystery to me. I think it 



THE RAILWAY BUDGET--LI8T OF DEMANDS. 9SlJ 

is up to the Honourable Member in charge of the DepartI?ent to explain 
matters and thus clear the doubt!; of my Honourable fnends, Maulana 
Shaukat Ali and Maulana Zafar Ali Khan. 

Personally, I say I am opposed to this distribution o~ posts on com-
munal basis. The Muslims have the monopoly of certam departments. 
the Hindus are recruited to certain other departments. But as the 
Muslims want communal representation in all the d pa m ~  and as· 
the Government also had pledged to give them such communal repre-
sentation, let this pledge be fulfilled. However, it is ~po l  ~o  .me 
to understand how the Railway Department after havmg the prmClple 
of communal proportion admitted, has failed to satisfy the Muslims. 
That is a serious charge against the department and it is for the depart-
ment to explain it. So far as I am concerned, I repeat, if there was 
no communalism in the services, that would have been the best and the 
right principle. But if this ideal. is I?-0t to .be followed because our 
friends want communal representatlon m sel"Vlces, let the Government 
who passed this Communal ~~  in Council carry it out in order to-
satisfy our friends here. 

Sardar Sant Singh (West Punjab: Sikh): Sir, I stand to oppose this 
motion. As a matter of fact, as has been pointed out by my 

4, P.M. Honourable (·olleague. Bhai Parma Kand. we have never' 
approved of this circular issued by the Government of India. As greed is' 
never satisfied but tries to have more and more. the same is with regard to. 
the proportion in the services. In order to prove my point I will just 
refer to the background of this motion. Tn 1932, Mr. Hassan issued 
his famous report about the proportion of the services occupied by Muslims. 
in the various departments including railways. According to his 
recommendation, 50 per cent. of the posts on the North Western Railway, 
25 per cent. on the Railway Board's office, 40 per cent. on the Eastern 
Bengal Railway, 30 per cent. on the East Indian Railway and 15 per 
cent. on the Great Indian Peninsular Railway were to be reserved for 
the Muslims. This circular has gone further than the recommendations 
and gives much more than even Mr. Hassan recommended. AccordinG 
to the circular which' is the subject of debate today, Government a ~ 
60 per cent. on the North Western Railway in place of 50, 45 per cent. on 
the Enstern Bengal Rnilwa:v in place of 40; and then the other railways 
were divided into parts; 19 per cent. on the East IndIan Railwav ia 
per cent. on the G. L P. Railway, 55 per cent. on the R. & K. Raii;'ay, 
35 per cent. on the A. B. Railway, 19 per cent. on the B. & N. W. 
Railway, 12 per cent. on the B., B. & -C. 1. Railway, 12 per cent. on 
the B. N. Railway, 11 per cent. on the M. & S. M. Railway and 6 per 
cent. on the South Indian Railway. If we compare the figures we find 
that this 'circular gave to the Muslims much more than wha.t Mr. Hassan 
reoommended in his report. The result is that we find that recruitment 
iii not confined within these limite but as a matter oI fact ,:m the North 
Western Railway, of which I have ROme knowledp:e, in new recruitmAnt 
the Muslims are given muoh larger share than even 60 per cent. Not 
only this: thinQ"s have corne to su('h R PIlQ!,\ thllt the n~  of other-
communities are being entirely ignored. The North Western Railwav 
has been manipulated in such a way as to include all the ar.eas through 

~  it runs,-the area of Sindh and the North·WeRt Frontier Province-
whlch is an overwhelmingly Muslim area; and thus the percentsae of 
other communities whieh ""re residing in the Centl'RI Punjab or ~ thpo 
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[Sardar Sant Singh.] 
Punjab itself has been reduced, with the result that a lesser percentage 
has been reserved for the SiJills. In this ineqUitable circular which no 
administration should have issued, we find that while Sper cent. are 
reserved for Anglo-Indians, a community which is Jess in number and 
population than the Sikhs, we find no reservation for the Sikhs 88 such 
who are included in other minorities. 

Now, why I oppose this is very clear from the figures. My Honourable 
friend, Maulana Zafar Ali, calls it a ("riticnl situation. From the figures 
themselves I will explain what that critic:al qituation is. In the superior 
services on the State-managed railways in 1925 the share of the Muslims 
was 3·15; in 1937 it has more than doubled itself, and is 6·32. In the 
superior services on the Company-managed railways t.he share of the 
:Muslims has gone up from 1·12 to 4·89-that is, gone IIp four times 
as compared to 1925. In 1925, the Muslims had a share in the sub-
ordinate services of 3·69 on State· managed railways; it has gone up to 
7·04 in 1937. In ('ompany-manag-ed railways the percenta;ge of the 
Muslims rose from 1·82 to 3·16. This i" the critical stage and critical 
situation which has been referred to by Maulana Z9Jar Ali in his speech. 
Figures have alreadv heen r-iven bv }Inulana Abdul Ghani in his speech 
and I need not repeat them. What we find is that in this attempt to 
appease the Muslim community the rights of other minority c{)mmunities 
are· being simply ignored and trampled upon. It is time that we shouB 
record our protest; otherwise our case may go by default. If my friend, 
Maulana Abdul Ghani, had moved thnt Ind all ~ .. tiGn is slow and their 
share should corne from the share allotted to Anglo-Indians and Europeans, 
I would have supported the motion and would have helped him. If we 
study the figures we find that in the State-managed railways in the 
superior services the Europeans oceupy 52·56· per cent. 01 the whole 
service; the Muslims have 6·32 in the State-managed railwll.Ys an(l 
4·89 in Company-managed railways; anrl out of the total allotted t(\ 
Indians which is 47·44, their share if! 6·32. And if we take out of this 
47·44 the share given t,o Anglo-Indians and domiciled Europeans, which 
IS 8·46, that means that out of about 40 per cent. of Indians the Muslims 
have 6·32 per cent. ,-thllt. if! t.o Sll~  between fi and 7 per eent. of the 
share allotted to Indians. 

Jl&11lana Shaukat Ali: Instead of one-fourth. 

Sardar Sant SiDigh: Why one-fourth? You go bv the circular; I am 
condemning the circular. Out of the share allotted- to Indians they ge.t 
between 6 and 7 per cent. May I ask if it is a fair distribution of the 
crumbs as they call it? Where is the cJj.tical stage? I WOHlrl l~ 
like the shares to be given to all comrnunitie·s. I would not oppose that 
demand. But when the demand comes to. get a share out of the other 
minority communities, and when I see that this distribution of sharf.'oR 
has, absolutely d~mo al d the services in the railways where other 
communities are also .working, I certainly cannot ~ a d it my duty 
to oppo!,e such a mo lo~  

Does the Railway Department know that anybody belOliging to the 
Hindu or the Sikh community on. the l!iorth We8tem Railway hae no 
security of tenure and is not sure when he is going to _ be turned out 
by the intrigues and the scheming that is going on in all the departments? 
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Do they know how many cases of injustice have occurred in the name 
of this circular? I know of cases ~ n a pe.rson ~la  come to b(' 
discharged not for any fault in ~  dIscharge. of hIS d ~I  but because 
a lI.luslim has tr> be recruited ill hIs TilHce. \\ e ure t'omm<.:: to that stat.e 
when Government should revise thi& 'lircular-:-at any a ~ the Departme.nt 
should see that this circular is worked in a faIr, unpreJudteed and l~pa al 
manner. At present things are becoming intolerable m serVlce.s .. I 
receive complaints from various employees of the North W:ste1'n R?l]" a:, 
that it is becoming almost impossible for them ~ do thelr ~  .Ill the 
office. Thev are always afraid what tpeir supenor officer ~  gomg to 
do ~  t.he'ffi under one pretext or another. n ~ ~ are bemg soug.ht 
to turn out Hindus a,nd Sikhs from railways. Is this a state ?f affairs 
which the Department or Government would like to .contmue. any 
longer. (Interruption.) You go to the services ~d  ask theIr omplam ~  
Complaints are becoming loud, and probably, they :WUI ~m  l?uder shll 
when recnlitment, goes on in the manner m which It IS gomg on at 
present, It. is unfortunate, Sir, to raise comnl1lnnl issues on ~  floor 
of the House. but concession is made to those who do cry and thmk that 
they are crying for something which they want: as ~ maRer ~  fact they 
do not want what they are crying for: ,they a ~ SImply cl'!mg, .for b;Y 

~ n  they get what they want. If Justice. IS the ~n ld a l n  ,If 
regnrd is had for truth. then probably these CIrculars WIll. not c?me In 

this House and on !Juch occasions. Therefore, I oppose this motIOn. 
Mr. Muhammad Azhar .Ali (Luclmow and Fyzabad Divisions: Muham-

madan Hural): Sil', all this effusion and this force which my friend, Sardar 
Sant Singh, has shown on the floor of this HOllse todn.\' would have been 
much better shown if he had discllssed this matter on his own cut motion. 
To discuss this on a motion from my friend, Mr. Abdul Ghani, seems 
rather inappropriate. It looks as if the national spirit which he shows 
always is poles apart from the feelings he has expressed today. Sir, by 
this cut motion. if mv Hindu and Sikh friends think that Mussalmans in 
this HouF;e want to have their own claims to he espoused. they are mis-
taken. Om object is not only to discuss the rights and claims of Muslims, 
but we hope and trust that when such motions aTe brought in this House 
it will be understood that we espouse the cause of Indianisation. It is 
not a question of Hindu or Muslim rights, but if Muslims ask for their 
rights, it is not right for our friends. Hindus and Sikhs and Indian Christ-
ians, to rise and oppose that motion. Probably the best thing would be 
that they should in their own turn come forward in this House with their 
own cut motions. and they should expect us to support them raiher than 
to oppose us just as they fire doing toda.y. Sir, I am really \lurprised that 
we have made it a communnl point: it is practicallv a I)oint for Indianisa-
tion. Never mind the wording: we have today put 'it just 8'S vou had tried 
to. do it, Just as my friend, Sardar Sant Singh, puts it. ~  as Colonel 
GIdney does: we have always been doing it in the same way, but our 
object is Indianisation. Yon reud between the lines and take it in future 
that these things aTe brought forward in this House not in a commImal 
p~  but in the spirit of Tndianisation. I would not have taken part in 

thIS debate today but for the speech which m.'· friend. Sardar Sant Singh. 
has made.' ' 

JIr. M. As&! .AU: He does not mean a word of what he said. 
S&rdar Sant SiDgh: Ko. rnt-her you do 1I0t menn (\ word of what you are 

saying now. 



Mr. Muhammad Azhar Ali: When ,,·e see the red report, Yolume I, 
page 80, we find the subject of Indianisation discussed in paragraph 77. 
'Ve find here that direct recruitment for vacancies was 8S follows: Europ-
-tans 3; Hindus 11, Muslims 2; Sikhs 2; Anglo-Indians and Domiciled 
Europeans 2. Now, I ask my friend, Sardar Sant 8ingh, to note that it is 
;a Government report and the heading is Indianisation. 1 ask him if 
,:\1 ussalmans and Sikhs are not in the same position. From the diagram 
'011 page 81 and from the wordings there Rnd from the information sub-
sequently given, the direct recruitment of Mussalm8Ils to superior Railway 
:serviC'es on the State and Compan~  managed Railwa:ys was 32·4 per cent. 
Then it goes on to promotions. 'Ve find vacancies filled as follows: 
Hindus 1; no European; no Muslim; no Sikh; Anglo-Indians 2. Now, 
I refer to the third diagram on page 81. It refers to lower gazetted 
sen-ices; va-cancies filled by Europeans 15, by Hindus 10, by M uslima 1, 
~  Anglo-Indians 5 and by Sikhs one. Now. I ask my friends, Sardar Sant 
Singh and Bhai Parma Nand; to compare and ftudy these figures and then 
come forward in this House and sav that Muss8'lmans are more than they 
should be: they are not-I will p ~  it by these three diagrams, and it ~ 
the subject of Indianisation alone. Now, if you come to page 82, paru-
graph 78, what do you find: vacancief: filled by Europeans 7. Hindus fl, 
Mussalmans 9, Sikhs 1, and by Anglo-Indians 9. If you raise your own 
claims or rights r have absolutely no objection: I shall be with you, but 
-ask Government to give you your proper share. ~o  Sir. when we come 
to Company-managed Railwavs, excluding n .. K. H. the Nizam's Railway 
and ,Jodhpur Railway, what do you find: Europellni;8,Hindusl, Muslims 
1, Anglo-Indians 2, Sikhs 1. Now, I ask my friend, Sardar Sant Singh, 
to read this whole chapter of: Indianisation. If he had stressed tha-t point 
I wOllld have been content; but I find that he is fighting for crumbs: we 
nave all come with the beggar's bowl before the Government today and 
.ask for our communal rights .  .  .  . 

An Honourable Kember: Read the motion. 

JIr .. Jluhammad Ashar Ali: I say that this is the real situation today. 
i I say you have to see through this and not t.hink merely that we are 
-putting forward our claims· merely on {'-ommunal grounds. You have to 
-read between the lines of the motion. If my friend, Sardar Sant Singh, 
·gives notice of a similar cut motion I shall be very glad to support him 
if he proves that his case is as bad as the case of the Muslims. With 
:these words, I support the motion. 

Dr. Sir Ziauddin Ahmad: Sir, it is not the first time that I haw ~al l 
the speech of my friend, Sardar Sant Singh, on similar questions. When 
the .qllestion of the P. W. D. in New Delhi comes up, then he swa-llows the 
,,·hole thing because his community has monopoly in P. W. D. but now, in 
milway sen'ices he i"ays we should go on~  by merit ....... . 

JIr. Muhammad Azbar .Ali: May 1 remind Dr. Sir Ziauddin Ahmad that 
in the Accollnt and Audit Services they are 90 to 95 per cent . 

. Dr. Sir Ziauddin Ahmad:. ~a  T draw the attentipnof· Sa.,¢.al'.Sant 
Smgh to pagp. 85 of the Admlmstraboll Report where we firid that in the 
subordinate services the share of the ::\Iuslims in S't4lte' Rrin'mvS·is 7.4 
while the share of the Sikhs who are only 1 pel' cent. of the population is 



3'02? The Sikhs, therefore, have got three times tbe ~ C  ~ ae%e'C'1<!. 

,on the population b!l1lis and Mussalmam; less than one-third. The Muslims 
want only justice: they do not want any unfairness or any special fAvour; 
but my friend who is submerged in injustice, having got thrice his ,share, 

-comes forward and opposes us. Had it come from any other quarter 
I could have appreciated it, but coming from him I do not understand 
his position. 

[At this stage, ~I  President (The Honourable Sir Abdur Rahim) 
-l'esumed the Chair.] 

I will now give the actual figures in the N. W. R. and the E. 1. R. 
:and also of the railways as a whole. In the N. W. R. inspite of the 
circular oli the Government of India, I Il'ctually see that, the percentage is 

:going down; in 1933, it was 54'88; in 1934, it became 55·39; in 1935, it 
was 54'82, and now it is 54'90. It has not in any waJ appreciated. Taking 
the E. 1. R, in 1934, it was 20 per cent. ; in the next year it fell down to 
1~ 1 per cent. and then it became 19'87 per oent. and now it is 19'73 
and so ,it has not appreciated there. Taking all the railways together, in 

.1934, it was 28'02, the next year it was 28'03 and then it beeame 28'40 and 
finally 28'17. So, during the last four years, the proportion of Muslims in 

-the two main State Railways and in all the State Railways taken together 
-has not appreciated inspite of the efforts of the Railway Board, inspite 
-of the efforts of the Government of India. 

J would now like to point out that when the Government of India 
passed the Resolution about 25 per cent. of fresh recruitment for the 
Muslims, the railway administration stopped recruitment altogether in 
-the intermediate grade: in future every one will have to be recruited on 
Rs. 25 to Rs. 35. -This was done in order to stop recruitment of minori-

-ties in the intermediate grades and what was the result? The result is 
• that it has effectivelY lowered the efficiencv of the E. 1. R. I will draw 
: attention at the proper time and point out" that one of the chief reasons 
for the accidents in that railway is that they are now recruiting only in 

-t,he lowest grade. and recruiting persons who really are not fit for the 
-work they ought to perform and they are getting rid of intelligent people 
'who were at one time recruited in the higher grade direct. This has been 
. done inadvertently and I think the time has come when this rule ought to 
be revised and recruitment should not always be on the lowest pay, but 
should also be in the intermediate grades; this is absolutely essential for 

-the efficient running of the railways. 

Sir, we have been discussing the question of Mussalmans in railway 
services for the last ten years-it was first initiated by Sir Henry Gidney 

; in 1927; at that time when I was not here-and year after year we hava 
,been cliscussing it on the floor of this House; but the position has n0t 
substantially improved. The causes have to be found out and should be 
remedied. We have really to take some more effective steps. It ought 
not tn be made an annual issue if we are to progress. We must -give a 
due share to every community in IndiS', But my Honourable friend, 
8ardar 8ant Singh, pocketing three times his due share criticises just 
claims of others. These criticisms have become in his case a. chronic 
disease. During the past few years there has been no debate in which 
Sardar Sarit Singh did not raise his voice against this demand for justice; 
but whenever a -question arises about the P. W. D. here then he laughing 

.in his sleeves quietly walks out. What I really want to suggest is that in 
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[Dr. Sir Zia-uddin Ahmad.] .  . 
the interests of efficiency-not so much in the interests of ~ l m n  "f. 
Muslims-l do implore' the railwll;Ys to start recruitment lD the pp ~  
subordinate grade; I understand that the Agent of the E: 1. R. ~a  al ad~ 
made a. recommendation to that effect and we should gIVe a faIr sha-re ~ 
all the communities residing in Indin. It should not be the monopolJ' of 
one community a.lone. 

The Honourable Sir Thomas Stewart: l::;ir, I do not think that the term.,,· 
of the motion which has been mO\'ed require me to take any actin' 
part in the family discussion that has been going on for the last hour. 
The motion is by way of seeking to ceusure the Goverument of India for 
evading their obligations in regard to Muslims in the railway services. It 
is appropriate, therefore, that I should remind the House of what these· 
obligations aTe. Thes!:' obligations were laid down in the orders of 1934 
under which 2:') per cent. of the vacancies to be filled by direct recruitment 
were to be ~ n d for Muslims provided of course that candidates with 
the minimum qualifications "'ere available. ~o  Sir, it \'"1:18 obviously 
impossible to appl~  a flutrnte IJereentllg!:' all oY!:'r India. The uneven, 
distribution of popUlation lIllIO!:' thllt eourse ll ~lo l  and for that 
reason the percentl1ges ,,·hich \H'\'e rend out by l:;m'dar Sunt Singh, whiCh 
ranged from 60 per cent. in the llase of the ~  \V. R. d'lwn to 11 per cent. 
in the case of the l\L & S. M. Railway, were fixed as a level towards which 
the various Age'1ts should work in their recruitment. Having shown that 
our obligation was to recruit as far as possible all over to the 25 per cent. 
level, though we had to depart from it, exceed or go below it, according 
to the situation of the various railways, here are the results that we· 
have achieved. In 1934-35, on the S ~ -mana d Railways we recl'Iute<1 
367 "Muslims out of 1.903. It will be remembered that the orders were 
issued about the middle of the yeaT, and it was obyious that a certain time· 
had to elapse before the orders were communicated to the various Agents. 
and before the.\" could make arrangements to re-adjust their recruitment 
programme. So, in 1934-35, there were 367 Muslims recruited out of a 
total of 1,903 representing 19·29 per cent. In the next ,Year 1,123 Muslims 
were recruited out of a totul of 3,166. being a percentage of 35'47. That 
was on the State-managed Railwa:vs. The corresponding ~  on the 
Company-managed Railwa:-o's. which of course we!'e not tinder the same 
absolute obligation as the State-managed Railways, were 295 out of 1,891 ill 
1934-35 representing 15'6 per cent. In 1935-36. the figure was 297 out 
of 1,816 giving a slight rise of 16·35 per cent. The state of affairs in 
1936-37 is that out of a total recruitment on all railways of 5,569, there' 
has been a recruitment of 1.736 Muslims giving an all over percentage for-
India of 31'2 of Mw,lims. I claim, Sir, that so far as recruitment is 
concerned, the obligations laid down b.y the orders of 1934 have been 
more than fulfilled. It is perfectly true that the total number of Muslims. 
in the services does not by any means approach the figure of 25 per cent. 
hut there was never an undertaking b,\' the Government of India that they 
should simply with the wave of a magic wand evict other communities and' 
replace them at once by Muslims, but we have realised that the process of 
giving the Muslims a more adequate share in the services will be a very 
slow one if we confine our recruitment to recruitment in the lowest rank, 
and I think with the acquiescence of this House orders have been issued' 
that there should be recnlitment at intermediate stages up to the extent 
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of 20 per cent. of the vacaucies,-recruitment of that 20 per cent. being. 
of course divided up in the agreed communal proportions. I think it is not 
necessary for me to say any more in defence of the position of the Gov-
ernment of India in this matter. 

Dr. Sir Ziauddin Ahmad: May I ask one question, Sir? While appre-
ciating very much the steps you have taken for the liberal recruitment 
of Muslims, may I know why the total percentage has not changed? It 
has in fact deteriorated. 

The Honourable Sir Thomas Stewart: Sir, I can answer that question. 
The corpus of employees is not a fixed one. There are changes in its 
composition not only owing to recruitment, but owing to wastage,-wastage 
of the nature of retirements, retrenchment or death. 

Kr, President (The Honourable Sir Abdur Rahim): The question is: 

"That. the demand under the head 'Railway Board' be rednced ~  Rs. 100." 
)lawvi )luhammad Abdul Ghani (speaking III \ernacular): Sir, in 

view of the assurance given by the Honourable the Hailway Member. I 
beg leave of the House to withdraw my motion. 

1Ir. President (The Honourable Sir Abdur Rahim): The question 1;8. 

that lea"e be given to the Honourable Member to withdraw the motion. 

Several Honourable )lembezs: Yes. 
The motion was, by leave of the Assembly, withdralHl. 

DEMAND No. 6-E-WoBKING EXPBNSES-·EXPBNSES OF TRAFFIC 
Dm>ABTllENT. 

The Honoura.bJe Sir Thomas Stewart: Sir, I move: 

"That a sum not exceeding Rs. 9,89,85,000, be granted to the Gon'l'Ilor Ceneral ill 
Co ~ l to defray the charges which w.ill come in course of payment during the year 
endmg the 31st day of March, 1939, In respect of 'Working p ~ -Expenses of' 
Traffic Department'." 

Xr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That a sum not exceeding Rs. 9,89,85,000, be granted to the Governor General in 

Council to defray the charges which will come in course of payment during the veal" 
ending the 31st day of March, 1939, in respect of 'Working Expenses -Expenses of 
Traffic Department'." 

Economy. 
1Ir. Muhammad A&har Ali: Sir, I move: 

"That the demand under the head 'Working Expenses--Expenses of Traffic Depart· 
ment' he reduced by 33 pel: cent." 

The Honourable the Member for Communications in his speech today 
expressed very great sympathies for the agriculturists of India. He wa&-
sorry to find that none from t.his side of the House raised any question 
about agricultural interests . 

Dr. P. ]f. Banerje.: I did. 
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JIr. Muhammad. Ashar Ali: If you did, I take it that you did so. 

~o  Sir, it is indeed a good sign that the railways are taking a great 
lIlterest in the agriculture of this country and are also taking effective steps 
for the transport of agricultUl"<1l produce from one part of the country to 
thE' other. But what I find is this that even small traders who.have 
to export things of local production from one place to another do not find 
those facilities which are afforded to big traders and merchants. I mean 
those exports which are made from local places to Bombay. Complaints 
have been made to me by people who export mangoes and melons from 
my own province. I find that there is absolutely no facility given to these 
people. They find it very difficult to export small merchandise, for 
-instance, from Lucknow to Delhi or Lucknow to Calcutta. Small traders 
from Cawnporc and other places find the same difficulty. You must give 
facilities for the export of agricultUl"al produce from one province to 
another or from 8 province to outside India bJ reduction in freight -rates. 
()therwise all this talk of helping agriculture and small .traders will be of 
no avail. I am thankful to the Honourable Member at least lor trying 
to do something. 

Coming to my cut motion, I have to say that there are two happy fami-
lies in the Ij,ailway Department and they are the Railway Board and the 
higher Government gazetted officers. Every year we find that grievan,ces of 
-the lower paid staff are ventilated but I find that neither the Railway Board 
nor the Railway Member attach any importance to the reduction of the large 
al l ~  of the railway officials at the top and, fhejr Dumpers. w.e. find 

there IS retrenchment of the lower staff but no retrenchment of the hIgher 
staff. Each railway has got a personal branch under the Deputy Agent. 
'The Deputy Agent gets Rs. 1,950. There are four to six Superintendents 
under the Deputy Agents at headquarters and they are getting Rs. 1,350 
-each. Then there are Assistant Snperintendents, eight to ten. They are 
d a n~ Rs. 900 each. At the anl m m ll C d ~ on the"l'e is one 
Divisional Officer on Rs. 1,350 each, one assistant on Rs. 900 each _and a 
large clerical staff both at. headquarters and divisions. This is the way in 
which duplication of appointments is going on. 

The Honourable Sir Thomas stewart: On a point of information. I do 
not wish to interrupt the Honourable Member. Could he tell me which 
part.icular railway he is referring to? 

][r. Muhammad Azhar Ali: I am referring to all State Railwa,vs. Now, 
-why was this personal branch created. It was created to deal with all 
staff matters, fur instance, recruitment, promotion, seniority, punishment, 
transfers, postings, and so forth. Instead of this personal branch dealing 
with these affairs, we find that each divifiional brauch· W de81.ing with the 
same subjects. Is it right that there should be this duplication of work? 
There is no retrenchment, there is waste of money. In the transportation, 
commercial and mechanical engineering departments, they are dealing with 
all these staff appointments and the duplication goes on· there also. I 
want the Member in charge of Communications to look into this state of 
affairs. These officers are appointed lind they are doing absolutely nothing 
and duplicating the work. The net result is that this personal- branch has 
to carry out not the Railway Board's orders but the orders of the Agents 
:and other Divisional Officers. Therefore. I urge a ~ on  brtlnch 
is absolutel;y redundant and should be done away with. I lay on the 
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table a list* of eases showing hOI\" duplitation is going 011. If the Honour-
able Member goes through It, he will find how much useless duplication 
is going on. 

Ilr. President (The Honourable Sir Abdul' Rahim): The Honourable 
~I m  ought to give the House SOUle indication as to whirl is contained 
in t,he list. 

Mr. Jluhammad Azhar Ali: I have given some cases where duplication is 
,going on. I did not want to take up the time of the Honse by reading 
the whole thing. 

I come to QUot,her subject. The number of passengers who travelled 
ill the first class in the year 1930-31 was 670,000. In ]935-36, it came 
·down to 384,000. What is this reduction due to'! The Railway Board 
may say anything but the reason that I would give is that this decrease 
is due to the competition of motor traffic. Sir, the officials and 
~p all  the higher officials take to motor driving and motor travelling 
rar more than they travel by the first class compartments on the rail-
ways Now, on wholll will the responsibility lie? Will it lie on the 
low paid staff or the Indian public? I submit that the responsibility 
will lie upon the higher grade officials who travel more not b." the first 
class on railways but who travel by motor and even. send their luggage 
by motor lorry. Sir, in spite of all this I find that the Railway Board 
ill, in accordance Vl-ith the Wedgwood Report's recommendation, going on 
"With the re-building of e-oupe cor:lpartments for first class travel. The 
Bailway Board very willingly acceded to this desire. and recommendation 
of the Wedgwood Report, as I fin(} from page 5 of the statement showing 
the action taken by the Railway Department. In paragraph 73, it is 
mentioned that . ·the possibijity of adopting coupe compartments mlJl'e 
generally for first class travel is under consideration" and various designs 
:and layout of new coaching stock are being re-examined. Sir, the result 
is that money is already being spent on devising ways for perfection of 
the coupe compartments in spite of the fact that first class travel has 
Leen reduced by that big amount, which I have just mentioned. 

Then I find also that the Honourable Si. Guthrie Russell in his speech 
in the other House has deprecated to a certain extent the Wedgwood: 
Heport. Now, that report which has been derided to a certain extent 
is being followed by the Railway Board and its recommendations as 
regards such matters e,en, viz., that the coupes should be built for the 
first class compartments, are being adopted. If you wi.l1 refer to Sir 
Guthrie Russell's speech in the Council of State on page 5 thereof, he 
~ S  

"Without implying a.uy disr{!spect tQ the Committee I would like to make it clear 
that action had already been taken on ma.ny of the recommendations C'f the Report." 

Now, Sir, it shows ~  clearly that the Wedgwood Report is fit 
only for the waste paper hasket. Many of the so-called Tecotnmendations 
of the Wedgwood Report, as Sir Guthrie Russell mentioned, had already 
bl"en acted upon and they had already been put forward for adoption by 
either of the two former Committees,-the Pope Committee and the other 
Committee. Then, furthet: on, in paragraph 8, page 5, Sir Guthrie Russeh 
BaYS that "I think a safe summing up of the recommendations would be 

0; Not printed in thl'se Debates; placed in thE' COllllcil Librilty. 
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[Mr. Muhammad Azhar Ali.] 
that the main theme of the report, at least so far as the purely railway 
parts are concerned, is better service to the public". This better service 
to the public is a matter which somehow is not liked by our friends either 
ill the Railway Board or in the Government of India itself, and therefore 
thor,e other things which the Wedgwood Committee reported about with 
regard to "better service to the public" were not taken up, but they took 
up the construction of coupes for the first class travellers although there 
hUb been a great reduction, as I have shown, in such travel. So, what 
I find out is this that this \Vedgwood Report has not found any favoutt 
with the Government of India so far as the majority 9f their recommend-
ations are concerned, although lakhs of rupees of the tax-payer's money 
nave been spent upon it. Then, Sir, on page 6, paragraph 9, Sir Guthrie 
Hussell says: 

"The Report d o ~ a considerable amount of attention to the question of the· 
incivility of the staff and corruption. I know that all railways have tried experi· 
ments HId are doing their utmost to root out these two evils. But to root them out 
entirely requires the co-operation of the general public." 

Sir, I take it that the general pubJic ought to do its level best, but 
unless the officials themselves look into the corruption and unless the-
complaints brought forward are dealt with in due time and speedily, it 
would be impossible for the general public to do anything. DnlellS our· 
voice is heard when we place before the Honourable Member or the 
other officials of the Railway Department the complaints, and unJ,ess. 
they stop brushing aside these on some small note of the Railway Agent 
that "this thing does not exist", and so forth, unless these matters are-
looked into either by some responsible committee or by the Honourable 
Member himself, the Members of this House and the public cannot do-
anything. Sir, the Members of this House are always prepared to place-
before the Honourable Member the real state of affairs but we are 
sorry ... 

'Kr. President (The Honourable Sir Abdur Rahim). 'rbe Honourable 
Member has got two minutes more. 

Jlr. Muhammad Azh&r Ali: .... but we are sorry nothing is done. 
Sir, since last year, 2,017 non-gazetted staff were reduced but the 
gazetted staff increased by 13, whereas the work for the gazetted staff, 
I should say, is not that much which is done by the lower paid staff. 
Sir, my time is very short and t would like to refer to some points but 
I am sorry it would be too late and I shall not be able to finish what 
1 have to say. Sir, by increasing this gazetted staff the efficiency has 
not increased. As the Honourable House knows, accidents have on the 
contrary increased, and it 1s clear from a reference to page 110 of this 
red volume, the Administration Report, that accidents increased by 74. 
If you will refer to Chapter VIII you will find: 

"That the total number of accidents shows an increase of 74 as corr.pared with 
the previous year." 

Sir, you go on increasing the higher staff, you go on giving them higb 
salaries but what do we find? We find from your own report ~  
accidents arE' increasing every day. Sir, besides that, what is the business 
of this higher staff if they do not look into the framing of a proper time 
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table policy'! Sir, in the case of the E. 1. Railway I find that the branch 
5 P.X. 

line trains are not even connected with the important main lines 
and vice versa. If the time table is not even framed pro'perly, 

the passengers have to wait and the result is that they take to road, 
il\stead of going by the train. So, if these matters are not looked aftel' 
by the higher staff, then what is the good of keeping all this higher sta:ff 
and paying them such fat salaries? 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

Mr. Muh&mmad .Ashar Ali: Sir, I move m.'· motion. 

1Ir. President (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That the demand under the head 'Working Expenses-Expenses of Traffic Depart-

:ment' be reduced by 33 per cent." 

MESSAGE FROM THE COVNCIL OF STATE. 

Secretary of the .Assembly: Sir, the following Message has been received 
fr(,llI the Council of State: 

"I am directed to inform you that the Bill to amend the Durgah Khawaja Sahel. 
Act, 1936, which was passed by the Legislative Assembly at its meeting held on 
Thul'sday, 'he 3td February, 1938, was passed by the Council of State at its meeting 
held on the 21st February, 1938, with the amendments shown in the enclosed state-
ment. 

The Council of State requests the concurrence of the Legislative Assembly in the 
·amendments. " 

Sir, I lay on the table the Bill, as amended by the Council of State. 

:Statement shou>ing the amendment., made in the Bill to amend· the DUTgah Khawaia 
Saheb Act, 1936, hy tlte Council of State at its meeting Iteld on t.he BJ.,t Febf'uary, 
19.'18. 
In clause 3, in proposed section ~ 

(a) in sub-section (1)-
(i) for the words "Hanafi Muslims, of whom" ~  words "Hanafi Muslims, 

namely" were substituted; 
(ii) in clauses (a) and (b) the words "one shall be" were omitted; 
(iii) in clauses (c), (d), (e) and (gJ the words "shall be" were omitted; and 
(iL') in clause (I) the words "may be" were omitted; and 

(II) after sub-section (3) the following sub-section was added, namely:-
~  If any authority or body entitled to elect, nominate or co-opt a 

member fails to do 80 within six months. the Central Government 
may nominate a member to fill the vacancy from among persons 
qualified to he elected, nominated 01' co-opted in respect of the 
vacancy." 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 23rd February, 1938. 
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